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 SALARY  AND  ALLOWANCES  OF
 LEADERS  OF  OPPOSITION  IN

 PARLIAMENT  BILL—contd.
 SHRI  HARI  VISHNU  KAMATH

 (Hoshangabad):  I  rise  on  a  point  of  order.

 MR.  DEPUTY-SPEAKER:  On  what  ?

 SHRI  HARI  VISHNU  KAMATH:  I
 take  my  Stand  on  the  proviso  to  sub-rule
 (2)  of  Rule  376  and  Rule  80  and  Rule  66.

 At  the  outset  I  submit  that  this  is  a
 major  Bill  and  not  a  mincr  Bill  to  be  dis-
 posed  of  summarily,  and  it  should  not  be
 bull-dozed  or  steamrolled  or  road-rollered.

 I  submit  that  after  the  resurrection  of
 democracy  aS  a  consequence  of  the  non-
 viclent  electoral  revolution  cf  March,
 this  Bill  has  emerged  as  a  milestone,  a
 Jandmark,  on  our  march  to  a  mdel  par-
 liamentary  democracy.  I  accept  that  and
 I  am  happy  that  it  has  been  introduced.
 But  it  is  rather  ill-timed  because  there
 is  a  lot  of  misery  due  to  floods  in  the
 country  and  the  people  are  suffering  on
 account  of  the  flood  devastation.  I  think
 it  would  be  far  better  if  it  is  brought  at  a
 later  date.

 Why  I  do  rise  a  pceint  cf  crder  is:
 under  the  proviso,  you  are  well  awere,  and
 the  House  is  well  aware,  that  this  Billis  a
 bitofaninterloper.  This  Billis  an  inter-
 loper  in  the  sense  that  criginelly  it  was
 not  there;  it  was,  I  would  net  say,  smuggled
 Or  Sneaked  in  but  intreduced  at  a  late  stege
 and  broughtto  the  notice  cf  the  members.
 (Interruptions).  My  friend  here  says,
 Surreptitiously.  That  is  perhaps  a  harsh
 word.  Ido  not  know  whether  the  Opp»si-
 tion  is  imp2ztient.  I  am  sure  the  leader
 of  the  Oppo  iti  0  will  not  mind  if  this  Bill
 is  taken  up  in  the  next  session.  I  am  sure
 they  will  not  mind  a  three  months’  delay
 because  you  are  wellaware  that  the  hen.
 Minister  of  Inf  :rmation  and  Bre  adcasting
 Shri  Advani,  is  waiting  here  for  the  last
 so  many  days  f-r  a  discussicn  on  the
 White  Paper,—White  paper  cr  black
 paper  cr  red  paper  or  whatever  colcur
 youmny  like,  that  paper  has  been  put
 down  fr  discussion  to-day  and  that  has
 been  allstted  7  hours.  Please  ]  ck  at  the
 clocknow.  Itis5  minutesorro  minutes
 past  2  and  the  Huse  has  agreed  to  sit
 only  upto  7  O’clock.  So,  there  are  only
 less  than  five  hours.  I  am  sure  this  Bill
 will  take  an  hour  or  an  hour  and  a  half,
 ifnoticnger....

 SHRI  DINEN  BHATTACHARYA
 (Serampore)  There  are  so  many  am-
 endments.

 SHRI  HARI  VISHNU  KAMATH  :
 So,  the  time  left  for  the  Minister  of  In-
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 formation  and  Broadcasting  will  beon  es
 4  hours  or  even  less.  If  the  House  agree
 to  have  a  memorable  day,  a  memcrab
 night  and  have  a  midnight  session  as  w©
 once  had  in  the  Third  Lok  Sabha—I  do
 not  know....

 SHRI  DINEN  BHATTACHARYA  :
 We  got  a  good  dinner.

 SHRI  HARI  VISHNU  KAMATH  :
 That  makes  it  attractive,  it  acts  aS  an
 incentive.  If  the  House  agrees  to  sit  all
 night  or  at  least  till  midnight,  then  we  are
 agreeable  that  this  Bill  should  be  taken
 up  now.  Otherwice  if  the  Oppcsition
 agrees,  then  this  Bill  may  be  taken  up  in
 the  next  session,  That  is  my  first  sub-
 mission....

 SHRI  A.  BALA  PAJANOR  (Pondi-
 cherry)  :  Provided  it  is  given  retrespec-
 tive  effect....  (Interruptions).

 SHRI  HARI  VISHNU  KAMATH  :
 If  you  are  agreeable,  I  will  net  proceed
 further...  CUnterruptions).  You  do  net
 Seem  to  be  agreeable  and  you  are  impatient
 to  have  it  passed....

 SHRI  HITENDRA  DESAI  (Godhra):
 We  stand  con  nobody’s  mercy.

 AN  HON.  MEMBER  :  What  is  the
 intention  of  the  government  ?

 _SHRI  HARI  VISHNU  KAMATH  :
 Sir,  proviso  to  sub-rule  2  of  Rule  376
 reads  as  follows  :

 “A  point  of  order  may  be  raised  in
 relation  to  the  business  before  the
 House  at  the  moment:

 Provided  that  the  Speaker  may  permit
 a  member  to  raise  a  point  cf  order
 during  the  interval  between.  the
 termination  ofoneitemcf  business
 and  the  commencement  of
 another....”

 Under  Rule  377  hon.  members  made
 their  submissions.  Between  the  termi-
 nation  of  that  item  of  business  and  the
 commencement  of  the  next  business,  I  am
 raising  this.

 MR.  DEPUTY-SPEAKER  :  That  is
 why  I  am  hearing  it.

 SHRI  HARI  VISHNU  KAMATH  :
 Icometo  Rule  80.  Itreads  as  follows:

 “The  following  conditions  shall  govern
 the  admissibility  of  amendments
 to  clauses  or  schedules  cf  a  Bill: -

 (i)  An  amendment  shall  be  within
 the  scope  of  the  Bill  and  relevant
 to  the  subject  matter  ofth  ecleuse
 to  which  it  relates.”
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 How  is  it  applicable  to  this  Bill?
 Please  see  clauses  i3  and  I2  of  this  Bill.

 THE  MINISTER  OF  PARLIAMEN-
 ‘TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA).  It  is  not
 under  consideration.

 SHRI  HARI  VISHNU  '  KAMATH  :
 ‘When  you  move  the  Bill  for  considera-
 tion,  it  will  be  toc  late  fcr  me.

 ‘Clauses  II  and  I2  are  in  effect  amend-
 mentS  to  some  other  ActS  which  have
 already  been  passed  by  this  House.
 Salary,  Allowances  and  Pensicn  cf  Mem-
 bers  of  Parliament  Act,  I950  and  the
 Other  Act  which  is  sought  tc  be  emended
 through  the  back  door  by  this  Bill—Par-
 liament  (Prevention  of  Disqualification)
 Act,  1959.

 Please  lock  at  the  amendments  that
 are  sought  to  be  made.  They  are  not
 within  the  scope  of  this  Bill.

 Please  refer  to  line  ‘13,  page  4.  This
 refers  to  the  provision  in  the  earlier  Act
 passed  by  the  Parliament—where  the  phrase
 “fan  officer  of  Parliament’  appears.
 Through  the  medium  of  this  Bill  that  has
 to  be  amended.  That  is  outside  the
 Scope  of  this  Bill.

 ‘Amendment  to  Clause  I2  is  cutside
 the  scope  of  this  Bill  because  the  Gcvern-
 ment  apparently  takes  it  fcr  granted
 that  the  House  will  pass  the  earlier
 provisions  of  the  Bill.  If  the  earlier
 ‘provisions  are  not  passed,  this  will
 not  arise.  Therefore,  the  prcper  ०९  urse

 das  under  Rule  66  which  is  as  under:

 “A  Bill,  which  is  dependent  whol]
 or  partly  upon  ancther  Bill........  ae

 “They  want  to  by-pass  this  rule.  What
 they  should  have  done  is  to  get  it  passed
 upto  Clause  I0  and  then  they  should
 have  brought  two  more  Bills—Amend-
 ments  to  Salary,  Allowances  and  Pension

 of  Members  of  Parliament  Act,  1954,
 and  another  Bill,  an  emending  Biil,
 namely,  Parliament  (Preventicn  of
 Disqualificaticn)  Act,  ‘1959.  New,  Sir,
 these  two  Bills  could  have  been  intro-
 duced  along  with  this  Bill  cn  the  same
 dey  and  taken  up  tcgether  after  this
 Bill  had  been  passed,  as  I  said,  upto

 ‘Clause  ‘10.  Thereafter,  the  cther  two
 Bills  could  also  heve  been  taken  up
 and  passed.  Therefore,  what  I  submit
 is  this.  This  Bill  to  be  moved  by
 the  hon.  Minister  is  untenable  as  it  is.
 It  is  out  of  order.  It  shculd  be
 taken  up  after  prcperly  regularising
 the  procedure,  and  I  submit  that  this
 may  be  taken  up  in  the  next  Session:
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 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA)  :  Sir,  it
 iS  always  a  great  pleesure  tc  acccmpeny
 the  hon.  Member  from  Hoshangabad
 back  and  forth  through  the  rules  of
 procedure.  I  must  say  with  ell  respect to  the  hen.  Member  that  the  points
 which  he  has  made  out,  in  my  humble
 Opinion  do  nct  prevent  the  House
 from  granting  me  leave  to  intrcduce
 this  Bill.  Sir,  this  Bil]  has  not  been
 introduced  surreptitiously.

 SHRI  HARI  VISHNU  KAMATH  :
 I  never  said  so.

 SHRI.  RAVINDRA  VARMA  :  He
 was  on  the  point  of  berrowing  that
 expresion  from  scmebcdy  else.  I  do
 not  accuse  him  of  using  any  such  ex-
 pression.  I  believe,  Sir,  this  Bili  has
 found  a  place  in  all  the  statements
 which  I  made  in  this  honourable  House
 on  Government  Business  cn  mcre  than
 one  occasion.  When  I  wes  asked
 whether  I  weuld  be  able  to  intrc  duce
 the  Bill  in  this  session,  I  did  reply,
 the  Bill  was  not  ready,  but  we  do  hcpe
 to  bring  this  Bill  before  the  session
 adjourned.  Therefore  it  wcvld  be  tctally
 wrong  to  imagine  that  Gcvernment
 has  sprung  a  surprise  in  this  Hcuse.
 It  is  before  the  Hcuse  in  the  shepe
 of  Government’s  intenticn  to  bring
 Such  a  Bill.

 SHRI  HARI  VISHNU  KAMATH  :
 That  is  why  I  used  a  mild  language—
 intecloper,  I  said.

 SHRI  RAVINDRA  VARMA:  I
 am  most  thankful  for  his  mild  larguage,
 which  is  characteristic  cf  him.  There-
 fore,  Sir,  I  would  humbly  urge  you
 and  the  House  to  permit  me  to  go
 ahead  with  this  motion.

 MR.  DEPUTY-SPEAKER:  ‘The
 Minister  for  Perliamentary  Affeirs  hes
 given  you  ्  history  cf  hew  this  Bill
 came  into  being.  I  think  almcst  from
 the  start  of  the  session  this  subject
 was  raised  end  they  said,  the  Bill  was
 not  ready.  Now  that  the  Bill  is  ready,
 he  has  brought  it  before  the  House,
 and  it  is  listed  in  the  List  of  Business
 of  today.  There  is  nething  wreng
 in  taking  up  the  Bill.  If  hon,  Members
 could  use  scme  self  restraint  we  can
 finish  it  in  an  hour.  If  there  are  con-
 Sequential  amendments  which  arise  out
 of  the  Bill  they  can  be  introduced.

 श्री  उ  सेन  :  (देवरिया)  :  उपाध्यक्ष

 महोदय,  चूंकि  आज  सदन  का  सत्र  समाप्त

 हो  रहा  है,  इसलिए.  मैं  .एक  महत्वपूर्ण
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 विषय  की  ओर  सरकार  का  ध्यान  आ्राकषित
 करना  चाहता  हूं  ।  मेरा  कहना  है

 *

 MR.  DEPUTY-SPEAKER:  You
 cannot  go  on  like  this.  You  should
 have  taken  my  permission  under  Rule
 377.  It  will  not  go  on  record.

 श्री  उग्रसेन  :*

 MR.  DEPUTY-SPEAKER  :  I  did
 not  permit  anybodv.  Nothing  will  go on  record.  Now,  the  hon.  Minister.

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND
 LABOUR  (SHRI  RAVINDRA
 VARMA):  Mr.  Deputy-speaker,  Sir,
 Ibegto  move  }  :

 “That  the  Bill  to  provide  for  the
 Salary  and  allowances  of  Leaders
 of  Opposition  in  Parliament,  be
 taken  into  consideration.”

 This  is  a  very  simple  Bill  and  a  very
 short  Bill,  However,  Sir,  I  would
 entirely  agree  with  my  distinguished
 and  hon.  friend  from  MHcshangabad
 that  this  is  a  very  significant  Bill  and,
 in  a  Sense,  it  can  also  be  deScribed  <s
 a  histcric  Bill.  It  is,  as  he  said,  a
 landmark  or  milestone  as  far  as  this
 Parliament  is  concerned,

 SHRI  HITENDRA  DESAI:
 Don’t  call  it  ‘landmark’.  Some  of  the
 States  have  already  such  provision.

 SHRI  RAVINDRA  VARMA  :
 As  far  as  this  House  is  concerned  it
 is—JI  do  not  know  why  the  hon.  Membex
 should  take  an  cffence  to  sucha  simple
 remark  made  in  ihe  maiter.  It  is,
 in  our  Opinion  a  milestone,  in  our
 advance,  along  the  path  to  fuller  and
 more  effective  democracy  in  this  country.

 Sir,  it  is  a  testimony  of  our  living
 faith  in  democracy,—our  living  faith
 in  the  right  of  dissent  in  a  democracy
 fer  the  Oppositicn,  in  the  legitimate
 role  of  the  Opposition,  in  a  rarlia-
 mentary  Demccracy  and  our  faith  in
 the  necessity  fir  the  Government,  as
 far  as  all  organs  of  public  opinion  are
 concerned,  to  provide  the  Opposition
 with  the  necessary  Oppcrtunities  to
 the  evaluation,  formulation  and  expression
 of  public  opinion.
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 Sir,  on  an  occasion  like  this,  I  think, it  would  be  wrong  cn  my  part,  to  make

 any  jarring  Cr  marring  observaticns
 about  the  attitude  that  others  might have  to  the  Opposition.  I  wish,  nc  bi  dy
 compels  any  reference  to  whatever
 might  have  happened  in  this  country and  whatever  consequence  the  people
 may,  legitimately,  cr,  ctherwise,  have
 drawn  about  the  attitudes.  of  different
 parties  in  the  Opposition.

 As  far  as  this  Government  is  ecncerned, Since  this  Government  believes  Sincerely and  genuinely  in  the  system  of  parlie-
 mentary  sysiem,  it  believes  that  the
 Opposition  has  a  definite,  distinct  res-
 ponsibility  and  role  to  play  in  a  Palia-
 mentary  Democracy.  It  shall  not  be
 guilty  of  muzzling  the  Opposition; it  shall  not  be  guilty  of  extinguishing the  right  of  dissent,

 Sir,  it  believes  that  democracy  is
 the  rule  of  public  opinion  and  the
 public  cpinion  can  be  formulated  only
 if  the  instruments  and  means  necessary
 for  the  fi'rmulation  of  public  cpinion
 are  equally  available  tc  all.  When
 there  is  the  evolution  or  the  expression
 cf  public  opinion,  naturally,  there
 would  be  an  attempt,  an  effcrt  made  to
 discover  a  consensus.  But,  it  may
 not  be  always  possible  to  discover  a
 consensus.  ७०,  Parliamentary  Demo-
 cracy,  aS  you  knew,  has  tc  function
 in  ierms  vf  the  identification  of  the
 majerity  opinion  and  the  minority
 opinion.  Under  such  circumstances,
 the  view  and  the  will  of  the  majority
 has  to  prevail.  The  position  cf  the
 minority  is  equally  Sacrcsanct  in  a
 Demeciacy.  It  is  essential,  therefore,
 to  provide  cppcrtunities,  amenities,
 and  Status  necessary  for  the  Oppcsition
 to  play  its  legitimate  role  in  a  Parlia-
 mentaiy  Democracy.

 As  my  hon.  friend,  the  Rt.  hon.
 friend  from  Gcdhra  said,  it  is  not  the
 first  occasicn  that  this  matter  is  being
 discussed  in  this  ccuntry,  nor  is  this
 country  the  first  country  which  is
 addressing  itself  to  this  question.

 Other  countries  like  Great  Britain,
 Canada,  New  Zealend  and  nearer  home
 even  Ceylon  have  made  provisicns  of
 this  kind.  In  our  ccuntry  true—as
 he  was  anxicus  to  remind  this  House—
 many  States  have  adopted  similar  legis-
 lations.  Therefcre,  this  is  ncthing  new
 but  as  far  aS  this  government  here  is
 concerned  we  are  quite  conscicus  that
 even  aS  the  government  has  a  role  to
 paly  the  Opposition  has  alsc  a  role  to

 Leaders  of  Opp.  72
 a

 *Not  Recorded.
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 play.  We,  therefore,  want  to  prcevide
 every  Opportunity  to  the  Opposition  to

 be  effective  —to  be  legitimately  effective.

 The  Opposition  in  a  parliamentary
 democracy  iS  a  symbel  cf  a  national
 alternative.  It  is  the  focal  pcint  round
 which  alternative  views  and  policies
 crystallise.  It  has  a  sacrosanct  responsi-
 bility  in  democracy  to  mount  an  eternal
 vigilance  on  the  acts  of  omission
 and  commission  of  the  Administration.
 ‘The  Opp2sitien,  therefore,—which  is
 a  genuine  Opp*siticn—is  regarded  al-
 mst  aS  a  national  alternative  and  every
 student  of  Political  Science  knows  that
 the  legitimate  Opp  ‘sition,  the  authentic
 Opposition,  is  always  regarded  as  a
 potential  or  alternate  government.

 SHRI  HARI  VISHNU  KAMATH  :
 The  Opposition  should  be  truly  leyal
 to  the  principles  and  practice  of  parlia-
 mentary  democracy.

 SHRI  RAVINDRA  VARMA :  Sir,
 he  is  one  of  the  fathers  cf  the  Con-
 stitution.

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur)  :  He  is  one  of  the  unwilling
 or  reluctant  fathers  of  the  Constituticn
 as  almost  all  his  amendments  were
 rejected.

 AN  HON’BLE  MEMBER  :  He  is
 a  bachelor  father.

 SHRT  RAVINDRA  VARMA  :
 Anyway  he  knows.  Theref>re,  Sir,
 we  are  of  the  view  that  in  the  same
 way  we  hold  that  the  majority  has
 a  duty  to  pr  tect  the  rights  of  the  minority,
 the  minority  has  a  duty  te  ensure  the
 prevalence  >f  the  right  cf  the  mojcrity
 to  rule.  If  there  is  irreconcilibility
 and  if  there  is  no  granting  of  the  para-
 mpuncy  necessary  of  the  will  of  the
 majority  as  expressed  by  the  electcrate,
 then  there  may  be  no  democracy  of
 the  like  we  want  t>  eStablish.  The
 joyalty  of  the  minority  to  the  interest
 of  the  c  untry  is  taken  fr  granted
 and  should  never  be  queStiond.  Sir,
 Tr  am  not  saying  something  which  is
 light.  When  anybody  who  is  in  govern-
 ment  immediately  wants  to  write-cf
 the  Opp  ‘sition  by  questioning  its  mctive,
 then  things  take  the  same  shape  as
 they  took  very  recently.

 Sir,  I  do  not  want  to  take  much  time  of
 the  House  because  I  do  not  think  there
 is  difference  of  opinion  as  far  as  the
 basic  question  is  c»ncerned.  The  Billi
 Seeks  t>  provide  the  -Leader  of  the
 Opposition  in  this  House  as  well  as
 the  >ther  Huse  with  due  rec>gnition,

 awith  status  that  should  attach  to  an

 Bill

 important  position  like  that  of  the
 recognised  Opposition.  It  also  tries
 to  provide  the  Leader  of  the  Oppcsition
 with  such  amenities  and  facilities  os
 he  requires  to  play  his  role  effectively in  a  parliamentary  democracy.  This
 Bill  does  net  attempt  to  dc  enything
 more.  It  tries  to  do  what  is  basicelly
 and  absolutely  necessary  tc  ensure  that
 due  recegniticn  is  eccorded  to  the
 Leader  of  the  Opposition  end  to  ensure
 that  he  is  provided  with  facilities  and
 the  amenities  necessary  to  pley  an
 effective  role.

 I  do  not  want  to  say  more—es  I
 Said  earlier—because  we  are  nct  here
 for  recrimination  or  retaliaticn,  We
 are  here  to  “pen  a  new  chapter.  We
 are  here  to  try  and  see  that  new  attitudes
 are  developed  in  this  country.  We
 are  here  to  see  that  every  institution,
 every  attitude  that  vitiated  democracy, that  inhibited  demecracy,  is  got  rid
 of  andeverything  thet  is  necessary  to
 support  democracy,  to  sustain  demo-
 cracy  and  to  create  bastions  of  deme  cracy
 in  the  minds  of  the  pecple  and  ins-
 titutions  is  promcted.  Therefore,  Sir,
 without  taking  much  cf  the  time  of
 the  House,  since  I  am  confident  that
 this  is  a  Bill  which  is  above  controversy
 and  which  is  based  on  a  principle  which
 everyone  accepts  in  this  Hceuse  and
 outside,  I  would  commend  this  Bill  for
 the  consideration  cf  the  House.

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “Thet  the  Bill  to  provide  for  the
 salary  and  allowances  of  Leaders
 of  Opposition  in  Parliament,  be
 teken  into  conSideraticn.’

 I  am  told  that,there  are  some  amend-
 ments.  Mr.  Vinayak  Prasad.  Yadav,
 do  you  want  to  move  your  amendment?

 SHRI  VINAYAK  _  PRASAD
 YADAV  (Saharsa)  a  Yes,  I  mecve:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  cpinicn
 thereon  by  the  4th  November  3977."?(I)

 SHRI  -M.  Vv.  KRISHNAPPA
 (Chikballapur)  :  Mr.  Deputy-Speaker,
 Sir,  I  am  glad  to  welcome  this  Bill
 moved  by  the  hen.  Minister  who  was
 once  my  colleague  and  whe  is  new  a
 Minister  in  the  present  Morarjibhai
 Government.  By  having  moved  this
 Bill,  he  has  shown  a  8006  gesture.
 It  is  a  good  gesture  which  the  Congress
 Government  would  have  shcwn  eerlier,
 But  there  was  no  reccgnised  party in  the  Oppesition  at  that  time.  Certain
 norms  have  been  fixed  to  get  a  reccgnition
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 (Shn  M  पप्  Krishnappa}
 by  a  party  J  think  70%  of  the  total
 Strength  ५६  the  House  i5  necessary  to
 Setrecognition,  It  wasa  latest  federutun
 of  individuals  or  the  Members  of  a
 party.  A  party  which  has  been  elected
 on  a  mamisfest',  I  think,  3५  8  party
 that  can  claim  recegmtu  n  in  this  Hq  use
 And  _no  party  could  get  that  mmmum
 number  The  gnress  Gc  vernment
 could  not  recognise  the  Oppc  sition
 Otherwise,  १0  38  the  Cingres,  as  a
 mc  vement  as  an  organisaticn  that
 fought  for  the  freedom  cf  this  cc  untry
 and  after  freedom  gave  a  sound  eccn  mic
 bisic  for  the  pr  per  we  rkimg  ¢f  demo-
 cratic  institut  n  in  this  ccuntry  Our
 teunding  fathers  of  the  Cc  nstitution,
 one  «  f  whem  3s,  here,  had  in  mind  that  a
 day  wuld  cme  when  dem  cracy
 would  work  in  this  country  in  full
 swing  Sir,  we  must  also  think  «f  the
 peop  of  this  ccuntry,  beacuse,
 ultimately  it  48  their  uncc  mmcn  ७९  mmcn
 Sense  that  has  brought  the  Ci  nstuuricn
 to  this  country  If  you  ०७  mpare  this
 country  with  the  neighbc  uring  cc  untrics
 —Pakistan  and  Bangladesh—w hich got  independence  a  day  e  rlicr  than
 this  country,  you  will  know  what  is
 the  system  of  Government  they  are
 following  So,  the  pcople  of  India
 have  given  a  Givernment  today  to
 this  ccuntry  which  are  in  a  comft  itable
 majority  ४७  rule  and  they  have  given,
 fr  the  first  time,  a  Strong  097९  siti.n
 to  fight  and  bring  to  light  the  drawbacks
 of  the  Government  in  power  So,
 the  people  ५६  India  have  chosen  4  path
 which  Bty  giing  to  Stay  3n  this  c  untry
 Itas  not  new  We  had  alrcady  had  it
 in  varius  formy  There  was  a  rule
 ot  Dharma  here  an  the  days  cf  Ash  ka
 ana  Buddha  Dharmas  «  word  which
 has  not  equivalent  w  rd  im  Englist
 that  kceps  this  universe  in  balanc,
 that  ASS  09  Dharma  Demi  cracy  alcne
 can  kcep  this  universe  in  balance
 Democratic  government  alcne  an  keep
 this  country  in  balance  This  has  been
 reahscd  by  the  pecple  cf  this  ०९  untrv
 and  this  lias  alse  becn  redected  t  day
 It  has  fallen  to  ow  ket  bastertesaly
 spe  king  to  de  this  During  30  years

 no  Congress  gevernment  laid  firm
 doundations  on  the  ce  nomic,  scicntiue
 and  industrial  frents  tir  8  ५0  w  iking
 cf  democracy

 SHRI  HARI  VISHNU  KAMATH
 You  have  destroyed  it

 SHRI  M  दि  KRISHNAPPA
 ‘That  party  also  gave  talent  =  Ycu  must
 nt  f  rget  that  the  talent  which  AS
 sitting  in  front  ¢  f  us  t  day  is  the  pri  duct
 «{  Congre’s,  the  Frime  Munister  us
 the  product  ९६  congress,  the  Hcme
 M  is  the  prod  ¢f  Congress
 J  see  almost  half  of  my  fnends  sitting
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 there  are  from  Congress  But  for  that,
 the  people  would  nt  have  veted  jor
 them  because  truste’  leaders  <f  the
 C  ngress  are  there,  pecpl.  wh  were
 m  oe  0.  92  ६४७  have  g  or  there  t
 give  leadership  ४  the  country  My
 friend  Shri  Ravi  Verma  Said  that  it
 ‘waS  a  new  chaptcr,  I  welcome  the  new
 chapter  There  sh  प्रांत  decrum  and
 decency  in  this  House  I  welec  me
 that  {  can  assure  you  on  behalf  cf
 our  party  that  we  arc  here  to  c  (perate with  the  government  in  a  construc  ive
 way  and  sce  that  there  will  nct  be  Jack
 of  dec  rum  and  dcccncy  But  the
 trouble  Start  x  metume  from  the  ¢  ther
 sid  because  y  u  are  in  bigger  number.
 In  the  last  chapter  ५६  Mahabaratha,
 Yaksha  asks  Dhirmaraya  what  was
 the  wonder  cf  w  nders  ?

 AN  HON  MYMBER  Indira
 Gandhi

 SHRI  M  ५  KRISHNAPPA
 In  the  hands  of  such  people,  dem  cracy
 has  no  future  in  this  ccuntry  Dhar-
 maraja  replied  every  day  people  arc
 dying  and  still  man  dcew  net  behieve
 that  he  is  g  ing  t¢  dic  cne  day  that
 is  wender  cf  winders
 CInterrupnons  ,  If  you  know  that  one
 day  you  will  have  co  cme  here  then
 an  ttitude  cf  mind  will  be  there
 You  think  you  are  gi  mg  to  be  perma- nent  there  (Interruptions)

 AN  HON  MEMBFR  Only  your
 party  thought  so

 SHRI  M  V_  KRISHNAPPA
 That  is  why  you  are  behaving  in  such
 away  Que  dsy  some  (  yu  will have  «  6  me  to  this  side  all  cf  you cann  ६  ९  me  because  then  you  will

 be  in  p  wer  If  y  wu  realise  that,  you will  ५  neider  all  things  with  due  consi-
 dcratxn  that  a  matter  deserves  I
 thank  my  friend  and  Shri  M  rar Desas  inimotry  for  huving  breught this  |  rward  li  was  Sid  that  it  was
 n  thing  new  We  are  folk  wing  the
 M  ther  cf  parbaments,  that  3४  British
 Parhument  In  England  and  in  many
 «ther  countries  with  a  parliamentay dem  cracy  working  successtully  there
 1५  this  system  In  many  state,  in  cur
 country  they  have  airtroduced  this
 It  i5  again  given  to  cut  party  to  establish
 a  strong  democracy  ain  his  country  and
 hist  ry  would  repeat,  it  4५  only  Congress
 that  wuld  establish  a  sound  demo-
 cracy  Today  we  have  that  pr  siticn
 Not  nly  the  ree  gnised  opp  sition
 party  hao  been  given  facihties,  ¢  ther
 Opp  Sition  grcups  als  have  been  given facilities.

 In  Britain,  not  only  the  recognised
 Opposition  party  has  been  given  facilities, even  other  groups  have  been  gtven  facili-
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 tres  by  the  Britsh  Government  I  ho)
 a  day  would  come  here  also  when
 other  Opposition  group  leaders  would
 also  get  the  facilities  so  that—Parhament
 ary  denccecy  would  work  well  in  this
 country

 SHRI  KANWAR  LAL  GUPIA
 nares

 Sadar)  There  is  no  nced  for  any urther  discussion  on  this

 MR  DEPUTY  SPEAKER  Mr
 Kanwarlal  Gupta,  there  arc  ७६  or  seven
 more  members  to  spcak  If  all  the  seven
 Membxrs  agree  we  can  pass  it  Anyway,
 I  appeal  to  them  to  take  as  little  time  as
 possible

 SHRI  HARI  VISHNU  KAMAIH
 Mr  Deputy

 Speaker,
 Sir,  I  shall  not  be

 long  Bccause  I  have  given  notice  of  am-
 endments,  I  will  have  to  speak  again I  will  not  repeat  the  arguments  I  will
 not  repeat  myself  I  will  now  say  what
 I  will  not  say  later  on

 MR  DEPUTY  SPEAKER  May  be,
 you  can  say  now  what  you  want  to  say
 later  on

 SHRI  HARI  VISHNU  KAMATH
 Put  it  any  way  you  like  In  Mahabaratha,
 it  38  sad

 यद ग्न हि  दन्त्य

 यन्नेहास्ति  ७»  तत  क्रिस
 It  is  Sanskrit  Sanskrit  is  the  mother
 language

 I  was  interested  to  hear  my  old  colle-
 ie  in  the  Third  Lok  Sabha,  Shri

 Kushnappa  talking  of  the  virtues  of
 democracy,  how  his  party  has  been
 strengthening  the  roots  of  democracy,
 how  his

 party
 has  becn  cngaged  even

 today  in  that  laudable  task  But  I  cannot
 forget  what  happened  during  those  twenty
 months,  really  hideous  monstrous  twenty
 months  ot  Emergency  It  was  during  those
 teventy  months  that  those  very  friends—
 who  now  talk  so  big  of  democracy  who
 now  pledge  themselves  to  democt  acy  and
 who  now  talk  about  their  contributions
 to  democracy—who  destroyed  the  very
 house  which  they  sought  to  build  in  the

 pred
 twenty  or  twenty  five  years

 t  them  not  speak  of  democracy  today
 My  hon  friends  there—let  them  search
 their  hearts,  let  them  search  souls  and
 pledge  themselves  anew  if  they  can,
 solemnly,  truly,  truthfully  and  lovally
 to  the  principles  and  practices  of  parha-
 mentary  democracy

 The  Minster  of  Parhamentary  Affairs
 the  right  hon  Gentleman  from  Ranchi—
 he  has  travelled  a  long  way  from  crala

 Bil
 to  Ranchi—I  hope  :t  has  been  a  pleasant
 journey  I  think  hes  happier  in  Ranch

 in  kerala

 AN  HON  MEMBER  [he  Minister
 As.  not  listening

 SHRI  HARI  VISHNU  KAMAIH
 It  was  not  anything  derogatorv  or
 ‘Pey  rative  I  said  it  was  pleasant  yourmy —whcther  it  t5  from  Kashmir  to  Kanya Kuma:  or  from  Kutch  to  Kohima,  it  18
 always  a  pleasant  travel  throughout  India
 I  am  sure  trom  Kanya  Kumari  or  trom
 Kaladi  to  Ranchi  3s  a  very  pleasant  jour-
 ney  In  this  inspiring  observations  while
 moving  the  Bill,  he  reterred  to  thisland-
 mark  or  mulcstone  I  agree  with  him  and
 I  made  a  similar  observation  while  raising the  point  of  order  Unfortunately,  I  cannot
 say  whether  the  milestone  or  land-mark
 that  we  are  going  to  build  today  by  the
 Passage  of  this  Bill  will  not  be  disfigured, defaced  or  defiled  again  I  ooking  at  thar
 record  for  the  last  20  months,  I  am
 anxious  that  it  should  not  happen.

 What  happened  last  year  ?  The  then
 Congrcss  President,  500  D  K  Borooah, madc  some  statement  and  I  was  astounded when  I  read  that  statement  What  did
 hesay  >  I  donot  know  where  he  i3  _hidin
 today  or  where  is  his  hide  out  He  sau ei “*The  opposition  is  irrelevant  im  our  coun-
 try  today  ay  And,  they

 Rd
 Plauded  him to  the  skics,  they  wah  wahed  him  and

 agrecdwithhim  Theopposition  members were  then  in  jail  Even  the  Rt  Hon
 Member  from  Ranchi  was  n  jail  at  that
 tme  When  all  the  opposition  group leaders  were  in  jail,  they  wcre  waxing
 eloquent  about  democracy  9  this  House at  that  time  this  House  had  become
 moribund  and  paralvsed  When  the  then
 Congress  President  talked  about  the
 opposition  being  irrclevant,  not  one  of
 them  raised  their  voice  in  protest  against it  Iwas  in  Delhi  at  that  time—I  was  bc-
 ing  pr  sccutcd  and  pcrsecuted  also—and

 wa,  reading  vey  carcfully  all  the
 newspapers  Not  one  voice  was  raised  in
 protest  That  was  ther  attitude  I{  that
 is  the  attitude,  where  is  the  guarantee that  they  have  changed  ther  stripes  or
 sports  ?  Tieir  saying  so  will  not  do
 Let  them  tell  us  solemnly  let  them  assure
 =

 that  they  have  really  changed  their
 earts

 ‘lhe  tormer  Prime  Minster  had  no
 respect  for  the  opposition  whatsoever
 During  the  ten  years  she  was  unfortuna-
 tely  in  power  in  this  country,  the  people suffcredsomuch  Demc  cracy  was  devalued
 andd  wngraded  Democracys  was  slowly eroded  and  finally  destroyed  hat  did  she
 say?  When  the  opposition  tned  to  torge
 unity  in  this  country  during  the  20  mon=
 ths  of  emergency,  she  came  out  with  an
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 incredible,  astounding,  most  audacious,
 most  cheeky,  and  most  offensive  observa-
 tion  “The  Opp  nition  has  been  subdued,
 but  not  vanquished  Pp  Intoxication  of
 power.

 AN  HON.  MEMBER  .  Arrogance  of
 power,

 SHRI  HARI  VISHNU  KAMATH
 Not  mere  airogance,  but  intoxication  of
 power,  dementia  of  power,  power-
 demented,  That  was  the  spirit  of  the
 then  Prime  Munuister.

 There  are—I  do  not  know  who
 described  at  so—four  stages  ol  intoxica-
 tion  The  first  stage  is  supposed  to  be
 yocose,  the  second  ls  bellicose,  the  thud

 is  lachrymose  and  the  fourth  i5  c>  natose,
 *Lachrymose’  means  tears,  croco  lile  tears.
 ‘Jocose?  means  they  were  very  happy
 T  have  got  so  many  cuttings  here  today
 which  I  hed  prepared  for  the  discussion
 on  thy  White  Paper.  [  cannot  read  them
 now  because  T  do  not  have  much  time
 Jocose—ev  ‘rybody  was  happy  22  this
 country,  all  was  peaceful  wd  iormil
 when  the  Emergency  wi  pr  >laimed
 and  all  were  quiet  y  going  about  their
 normal  iwvocations  Even  Mr.  B.K  Nehru
 im  London  said  ‘‘Nothing  has  happened
 in  this  country”  We  hav.  got  evciything
 im  the  White  Paper  itself  I  will  read  st
 at  the  proper  me.  Our  Ambassador  32
 America  said,  “‘Pcople  were  going  on
 with  thir  normal  business  and  they
 were  happv  that  the  Emergency  wis  pro-
 claimed  Our  Ambassadors  and  High
 Commisi  ners  staged  4  Command  pele
 formance  They  were  asked  to  do  ४०,
 andth  ६  did  t”  That  is  why  perhaps
 we  cannot  hive  much  quarrel  w  th  them,
 though  they  overcid  then  part  thev
 did  at  with  a  zeal  worthy  of  a  better
 cause  That  1S.  my  guevance  against
 them  that  2६  mv  charge  agaist  them
 First  of  all  it  was  yocose  —>virbo  hy  was
 happy.  Then  cime  th.  belli  ose  stage.
 Sho  went  about  saving  “They  are
 subdued  but  not  vanauishid  I  have
 not  vanqu  shed  them,  Let  thm  all  come
 I  will  vanquish  them.”  This  ts  bellicose.
 Then  lachrymose  I  have  got  the  entire
 tape  contaimng  the  T.V.  intesvicw  of
 David  Frost  with  Mrs,  Gandhi,

 SHRI  RAVINDRA  VARMA  What
 is  the  evidence  of  lachrymose  *  What
 evidence  do  you  have  ?

 SHRI  HARI  VISHNU  KAMATH
 J  said,  crocodile  tears.  They  also  shed
 tears.  After  all,  man  is  a  supsrior  animal.

 SHR?  RAVINDRA  VERMA  When
 the  crocodile  8  in  water  we  do  not  know
 what  are  teats  and  what  arc  drops  in
 the  water.
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 SHRI  HARI  VISHNU  KAMATH  :
 They  are

 ae
 ous,  and  so  they  can

 come  on  land  too,

 SHRI  RAVINDRA  VARMA:  They
 crawl  any  way.

 SHRI  HARI  VISHNU  KAMATH:
 They  are  amphibious,  There  are  croco-
 diles  even  on  that  side  Pheretorc,  lachry- mose  is  when  they  start  shedding  tears.
 She  said  “I  am  sorry”,  that  is  what
 David  Frost  quoted  “that  this  thing
 happened.”  There  is  only  one  sentence
 I  will  read,  David  Frost  asked  the  former
 Prime  Minister  ‘‘Of  al]  the  things  that
 happened  during  the  Eme  ency,  what
 do  you  regret  most  rm  What  did  she  say  ?
 Ste  sud  “One  natucatly  cegrecs  any
 suffering  ®  Naturally,  as  our  hon.  Home
 Munister  said  the  other  day,  lying  comes
 to  her  naturally,  she  seldom  speaks  the
 truth  Lying  comes  naturally  to  her,
 as  truth  come  naturally  to  Mahatma
 Gandhi  She  told  Frost  “One  naturally
 regrets  any  suffering  or  hardship  to  peo-
 ple,  and  there  was  some”—some  suffer-
 ing  during  the  Emerguncy—“‘tor  whch
 T  have  expressed  regret”  —regret  to  David
 “Frost  and  not  to  us—  and  I  am  sorry” —one  more  woid  ‘sorry’  —that  this  took
 Place.”

 “but  it  was  not  deliberate”,  she
 said,

 The  next  question  was  “And  that  38
 the  thing  most  of  all  What  about  the
 way  in  which  the  sterlization  programme
 became  mach  more  enforced  during  the
 mergency  ¢  In  retrospect  would  you

 have  said  that  was  a  major  mistake  3
 The  poor  worian  comes  out  with  regret
 She  replis  She  mistake  was  that  it
 was  lett  to  offic  als  largely,  instead  of
 ciuzens”—Sarjav  and  Ruksina  pro-
 bably—”  taking  up  and  persuading  peo-
 ple  The  government’s  policv  was  not
 cocrcion  at  all  Somehow  there  was  sort
 of  both  things—on  the  onc  side  perhaps
 over-gealousness  of  peopk*—like  the
 Lt  Govcinor  about  whom  we  heard  just
 a  littl.  while  ago,  and  Shri  Sushil  Kumar —”  thinking  they  wuld  eachcompete
 with  the  other  in

 having  more,  and  some-
 tmes  people  doing  things  deliberately
 in  order  to  make  the  government  and  the
 programme  unpopular.”

 The  best  piece,  the  piece  de  resistance,
 of  the  interview  comes  next,  about
 democrac,.  I  want  completely  to  blast
 what  peuple  tke  Mr.  Krishnappa  said.

 MR.  DEPUTY-SPEAKER.  I  thought
 you  will  keep  something  for  a  later
 occasion.



 BL.

 SHRI  HARI  VISHNU  KAMATH:
 That  will  come  later  on.  The  most
 interesting  thing  is  this.  I  am  sure  you
 have  read  the  full  text.  Mr.  David  Frost
 asked  a  question:  ‘‘Also,  you  were  in  the
 middle  of  your  crisis”?  —-when  the  Emer-
 gency  was  proclaimed.  She  replies:  ‘“‘That
 was  not  much  of  a  crisis  because  nobody
 had  any  doubt  that  I  would  win  my
 case  in  the  Supreme  Court.”?  Have  you
 any  doubt  ?  Nobody  had  any  doubt,
 she  says.  Then  he  asks,  just  as  we  are
 asking  now,  David  Frost  asks:  ‘““Nobody
 had  any  doubt  pee  across  question.  She
 says:  ‘‘No,  I  don’t  think  so.”?  Then  the
 Next  question  is  of  Frost:  ““Well,  why  was
 ‘the  law  changed  then  Fad  It  is  a  very
 deep  probe  that  David  Frost  makes  ‘““Why
 ‘was  the  law  changed  on  the  sth  August
 ....°?  —he  knows  the  date  also—**...  .if

 ‘you  would  have  won  it  any  way  iad  (inter-
 wuptions)  If  you  want  to  save  democracy,
 ‘there  is  a  duty  cast  on  you;  arrest  her
 and  try  her;  then  only  you  are  true  de-
 mocrats.

 a5  hrs.
 SHRI  K.  Pp.  UNNIKRISHNAN

 <Badagara):  What  is  the  relevance  of  all
 this  ?

 SHRI  HARI  VISHNU  KAMATH:
 You  are  not  here  to  decide  it;  the  chair
 will  have  to  decide  it.  I  say  you  do  not
 ‘deserve  this  Bill.

 SHRI  _  K.  P.  UNNIKRISHNAN:
 ‘Then  withdraw  it;  take  it  away.

 SHRI  HARI  VISHNU  KAMATH:
 “Why  was  the  law  changed  rd

 Now  comes  the  best  of  the  lot.  She  says:
 “Well,  that  was  because  they  were
 terrorising  people’’

 -—who  ?  JP  and  others  were  terrorising
 the  people  ?—

 “including  the  Judges.”

 —they  were  terrorising  the  judges  !—

 “©The  Judges  were  getting  phone
 calls”?

 —from  whom  >?  From  her—

 “and  so  on.  I  think  the”

 she  fumbles  a  little,  I  think

 “this  was,  that  the  Members  of  Par-
 liament  just  got  worked  up,  it  was

 me  inl  idea.” ५ ह  certainly  not  my  idea.

 Sal.  &  Allows.  of  SRAVANA  I7,  899  (SAKA)  Leaders  of  Opp.  82
 Bill

 The  amendment  was  not  her  idea.  If
 this  is  your  democracy,  to  hell  with  such
 democracy.  We  do  not  want  that  demo-
 cracy.

 Then  Mr.  Frost  asks:

 Changing  of  the  law  was  not  your
 idea  rad

 She  says:

 “That  particular  part  of  it  was  not
 my  idea.”

 It  was  done  by  Members  of  Parliament,
 by  the  then  majority  party,  it  was  not  her
 idea.  If  you  feel  your  interests  get  hurt,
 if  you  have  got  the  truth  in  your  heart,
 say  it  was  her  idea  only,  and  not  your
 idea,  to  make  amendments  to  the  Cons-
 titution,  Then  only  we  can  rely  on  you.

 One  last  word,  before  I  have  my  say
 on  the  amendments  later  on.  I  think  the
 Minister  of  Parliamentary  Affairs,  the
 right  hon.  gentleman  from  Ranchi,  said
 in  the  course  of  his  speech  while  moving
 themotion  that  several  Assemblies,
 several  States,  have  introduced,  have
 passed  similar  legislation.  He  has  not
 given  us  a  list,  or  mentioned  the  names
 of  those  States.  But  that  is  a  different
 matter.  If  I  remember  aright,  the  pioneer
 in  this  field  was  West  Bengal,  Dr.  8.  C.
 Roy  in  his  time.  That  is  why  I  have  got
 an  amendment  later  on.  The  West  Bengal
 Assembly  in  7957  or  3958  was  the  first
 to  pass  a  Bill  of  this  kind,  a  legislation
 of  this  kind.  But  the  then  Leader  of  the
 Opposition  refused  to  accept,  as  far  as
 I  know,  the  amenities,  the  facilities  and
 the  salary  that  was  offered  to:  him  as  the
 Leader  of  the  Opposition  in  the  Bill.
 We  do  not  expect  the  Leader  of  the  Op-
 position  here  to  do  a  similar  thing.  Let
 them  have  it  we  do  not  mind  it.  That  is
 all  I  have  got  to  say  on  the  Bill.  I  sup-
 port  the  Bill  in  principle,  not  in  details.

 SHRI  SAMAR  MUKHERJEE  (How-
 rah):  Mr.  Deputy  Speaker,  Sir,  at  the
 stage  of  introduction,  Shri  Jyotirmoy
 Bosu  has  opposed  this  Bill.  Because  the
 time  was  very  short,  we  could  not  give
 amendments  at  the  proper  time.  Very
 hurriedly,  this  morning  we  submitted
 certain  amendments  and  most  probably,
 the  Members  might  not  have  seen  those
 amendments.

 The  purpose  of  this  Bill  is  to  make
 the  leader  of  the  Congress  Party  es  the
 leader  of  the  entire  opposition.  We  cannot
 accept  this  position  because  of  the  com-
 position  of  the  opposition.  There  are  so
 many  groups  and  parties  who  differ  in
 their  programmes,  ideology,  policies,
 basically  and  fundamentally.  This  Bill
 is  the  result  of  the  immitation  of  the
 British  Parliamentary  system.  This  idea
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 hes  come  out  of  the  tdea  of  two-party
 syatem  which  th.  Janata  Party  leadership
 3g  welcoming  in  India  after  the  parlia-
 mentary  clections  But  we  arc  totally  op-
 posed  to  this  idea

 SHRI  KP  UNNIKRISHNAN  You
 want  only  cne  party  rule

 SHRISAMAR  MUKHFRJEL  What
 tg  this  two-party  system  ?  In  place  of
 JanataParty  Congicas  will  again  come  into

 wer,  that  2  two  party  system  In
 England,  in  Amutica,  this  two  party
 system  is  there  and  irom  there  you  are

 ing  to  imitate  this  idea  ljus  was  the
 desre  of  the  Indian  bourgeoisie  long  be-
 fore  bec.u%  in  Fngland  capitalism  is
 safe  wither  Labour  Party  comes  into
 power  or  the  Conservative  Party  comes
 into  power  Here  this  attempt  wae
 started  long  byfore  how  the  two  party
 system  could  be  brought  about  But
 the  Indian  iciitics  are  totally  differe:t
 from  the  rcaliucs  in  England  Atte:  the

 Parl  ~  and  Assemblv  clections,
 you  can  see  the  whole  picture  of  India
 Who  is  the  alternative  in  West  Bengal  ?
 After  Janata,  who  should  be  the  alter-
 native  ?  Now  the  West  Bengal  Janata
 Party  President,  Mr  PC  Sen  has  told
 that  Congress  should  be  mide  the
 alternative  and  not  the  CPI(M  or  the
 left  block  ‘To  make  Congress  to  be  alter-
 native,  he  has  suggested  that  We  should
 help  to  revive  Congress  m  its  old  glory
 Is  it  the  task  of  the  Janata  Party  to  revive
 Congress  in  its  old

 glory
 after  t$30  Sears

 of  monopoly  rule  and  the  reject:  n  by  the
 people  ?

 SHRIKP  UNNIKRISHNAN  Why
 are  you  gett  ngs  cared  ?

 SHRI  SAMAR  MUKHERJFE  What
 will  happen  m  ‘Tamil  Nadu  «  What  is
 the  position  there  >  Who  will  be  the
 alternative  t>  the  Tinita  Party  >  There
 are  States  where  both  the  Janata  Party
 and  the  Congress  are  very  weak  But
 the,  want  to  see  Congress  as  national
 alternative  to  Ja  vata  Party  and  thats  why,
 this  Bill  has  been  brought  forward  to  give
 statutory  recognition  to  the  leader  of  the
 opposition  ‘The  national  alternative
 means  that  you  want  after  Janata  Party,
 the  Congress  Party  should  come  into
 power  But  the  pe  yple  of  India  have  not
 responded  to  this  theory  of  two-Party
 alternative  You  have  secn  the  results  of
 Assembly  elections  it  Kashmu,  Tamil
 Nadu  West  Bengal  Punjab,  Pondicherry
 and  Gos  In  the  South,  the  picture  is
 also  different  from  North,  which  as  not
 im  favour  of  Janata

 In  this  context,  this,  vcr)  _
 of  a

 two-party  system  s  absolutely  wrong
 and  Tinrealistic  This  will  not  help  the

 AUGUST  8,  ‘1907  Leaders  of  Opp  84. Bil
 Indian  people,  60  crores

 re
 le  su

 ressed  and  exploited,  to  a  ps  pal native  to  save  them  from  their  abject economic  and  social  life  That  ss  why, I  say,  the  entire  ideology  of  this  Bill
 is  absolutely  wrong  The  way  out  is  the
 left  and  democratic  alternative

 We  are  tilkmg  of  a
 fed  es

 demo-
 cracy  But  the  world  has  advanced  much
 Beyond  parliamentary  democracy,  there
 are  new  types  of  deomocracks  now  in
 cxistence  2n  various  socialist  countrics
 There  are  peoples’  democracits,  there
 are  Sovict  demucracies  there  ate  other
 forms  of  prolatarian  democracies  The
 world  4५  advancing  towards  that  But
 sull  in  relation  to  totalitarianism,
 parliamentary  democracy  is  a  very  big advance  In  that  respect,  we  welcome  the
 deteat  of  the  Congress  Party  which  led
 the  conutry  to  totalitarianism  and  ncar
 facism

 Now,  by  bringing  forward  thi  Bull
 at  such  a  stage,  you  are  giving  credibslity
 to  the  Congress  although  thcre  are  other
 Opposition  groups,  assuring  to  the
 Congress  peontica

 the  ful  Fest  scope
 to  develop  themselves  as  an  alternative
 The  Indian  people  are  not  preparcd  for
 this  thing  [he

 be ed
 must  bc  there,

 all  sections  of  the  opposition  870  ups
 must  be  given  equal  scope  to  express
 thur  points  of  view  We  have  given  some
 amendments  Unfortunatcly,  they  have
 not  been  circulated

 MR  DEPUTY-SPKLAKER  When
 you  move  the  amendments  you  can  read
 them  out

 SHRI  SAMAR  MUKHFRJFF  I
 am  explaining  the  idea  behind  the
 amendmints  We  want  that  equal  facilities.  +
 should  be  given  to  Icadars  of  all  the
 parttes  and  groups  in  the  «  pposition  We
 arc  totally  opposed  to  the  mcreascd  pay
 of  the  Leader  of  the  Oppostion  No  extra
 pay  should  be  given  to  the  Leader  of  the
 Opposition  The  Leader  of  the  Opposition
 and  the  kaders  of  other  parties  and

 oups  can  function  within  the  pay  of
 ्  yooo  per  month  which  suddenly
 Mrs  Indira  Gandhi  increased  to  satisfy
 her  own  party  MPs  and  with  Rs

 £ daly  allowance  The  Leader  of
 Opposition  and  the  leaders  of  various
 parties  and  groups  can  also  function  from
 the  same  bungalows  which  they  are
 occupying  They  need  not  require  bigger
 bungalows  to  function  more  effectively
 They  do  not  need  to  take  the  entre  family
 throughout  the  country  along  with  them.
 Special  provisions  have  been  made  in
 this  Bill  for  that  We  are  opposed  to
 these  things
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 What  we  are  prepared  to  accept  is, some  sc¢cretarial  assistance,  some  tele-
 Phone  concessions,  some  postage,  some
 conveyance  allowanc.  and  things  like
 that  We  agree  that  these  conccssions
 should  be  provided  not  only  to  the  Leader
 of  the  Opposition  out  to  all  the  Icaders
 of  parties  and  gioups  in  the  opposruon

 AN  HON  MEMBER  [ot  every Member

 SHRI  SAMAR  MUKHFRIEL
 There  was  such  a  pr  posal  We  supported that  That  proposal  5  not  her  It  oO
 only  in  relation  to  this  Bill  that  T  am
 speaking

 As  Mr  Kamath  sud  when  Dr  BC
 Roy  brought  forward  this  Bill  in  West
 Bengal,  ou:  party  at  that  time  opposed
 that  Bull  and  Mr  Jyoti  Basu  who  is  now
 the  Chiet  Minister  and  who  was  then
 the  leader  of  the  opposition  refused  to
 accept  that  position  A  similar  Bill  was
 brought  forward  in  Kerala  also  There
 also,  our  party  opposed  the  Bill  and  the
 Bill  was  not  pursued  upto  the  last  But
 there  one  Stcnographer  and  one  peon
 has  been  provided  to  Mr  FE  MS  Nam-
 boodirrpad  He  has  accepted  that  facility
 Beyond  that,  we  have  not  accepted  any-
 thing  Tt  you  do  not  pay  cxtra  pay  0
 Rs  2,500,  that  docs  not  mean  that  the
 status  of  the  Icader  of  the  Opposition
 is,  nN  any  way,  down-graded  by  that
 There  is  no  need  to  pav  extra  salary,
 there  ts  no  necd  to  give  special  facilities,
 like  big  bungalows  allowing  the  entire
 tamil,  to  travel  free  throughout  the
 country,  giving  special  air  concessions
 and  al!  these  things  We  arc  totally
 opposed  to  thse  things  That  s  why
 we  want  that  the  amendment  which  we
 have  place  i  should  be  accepted  and  this
 special  Dav,  house  concessions  and  other
 facilitie  must  be  completely  dro  ped
 and  this  Billshould  he  called  rhe  Sal  fares and  Allowances  of  the  Leadeis  of  the
 Opposition  ani  Parties,  Bill,  In  this  way,
 it  shoul  {  come  so  that  all  the  Opposition
 Parties  and  groups  should  gct  tacilitics
 to  function  so  that  they  can  reflect  the
 views  and  proticms  of  the  people  whom
 they  represent  correctly  on  the  floor  of
 this  Howe

 SHRI  A  BATA  PAJANOR  (Pondi-
 cherrv)  Mr

 pee  uty  -Speaker,  Sir,  I
 congratulate  the  Munister  of  Parliamen-
 tarv  Affairs  tor  introducing  a  Bill  like  this.
 We  calls  it  a  landmark,  a  milestone,  etc
 as  everybody  used  to  say  But,  while
 congratulating  him,  I  want  to  tell,  as  I
 old  him  earlier  also,  that  it  5  not  a  realis-
 tic  Bul  and  I  can  go  one  step  farther  and
 gay  that  it  35  not  pragmatic  490

 Ball
 I  am  in  agreement  with  Mr  Samar

 Muhher  ig
 for  many  of  the  points

 which  has  raed  =  (Interrupticns) But  I  remember,  in  3969  ,  when  there
 was  a  defection  by  the  Congress,  and  it
 was  dusembed  in  those  days,  which  I
 used  to  rcad  from  the  papers,  as  CONGE
 TORES  I  70  THY  CONGO  7४58४  RT thev  uscd  to  call  it  like  this  in  those  davs
 I  think  thats  how  one  day  they  demanded
 Opposition  Parties  privileges  But  I  am  not
 very  happs

 to  call  this  Bill  as  Members’
 Salaries  bill?  or  the  Oppostition  Parties’
 Salaries  and  Facilities  Bill  It  can  be  des-
 cribed  as  facilities  that  95  privleges  to  the
 Opposition  Parties,  Natur  auy,  t Be  Leader
 cf  the  Opposition  is  entitl.  to  have  the  same, But  what  hind  of  Opposition  Party  can  it
 breed  3५  the  question  ?  That  75  why,  I
 suggested  to  the  hon  Muinjsta  concerned
 while  introducing  the  Bull,  that  it  is  not
 realistic  and  pragmatic  If  we  are  prag-
 matic,  then  he  could  hivc  seen  the  history
 of  this  country  an  the  past  30  years  as  to
 how  democracy  developed  in  this  country

 T  am  also  in  agreement  about  the  sorry tale  of  20  months/  in  which  not  only  you suffered  but  every  onc  suffered  in  this
 country  it  happend  not  only  during that  period  but  also  during  30  years  where
 onl,  one  party  ruled  this  country  But
 this  thing  was  done  first  time  in  3967  an
 Madras  bx  our  late  revered  leader  Anna
 Even  in  those  times,  we  gave  facilities  to
 the  Members,  not  salary  tothe  concerned
 Leader  of  the  Opposition  As  far  as  its
 ttle  is  concerned,  It  !s  alsoto  be  changed But  I  do  not  want  to  add  a  group  ora
 party  suct  as  my  Icarned  friend  said

 We  are  all  political  lLaders  of  the  Oppo- sition  Parties  You  may  see  how  the
 AIFADMK  which  ruks  two  States  in
 this  country  35  functioning  We  are  nine
 Members  herc  in  the  Tok  Sabha  and  ro
 Members  7  the  Rava  Sabha  We  are  29
 Members  in  the  Parhament  But  what  5
 our

 position
 #  We  arc  not  haying  a  room

 on  the  ground  floor  ४५  have  to  goto  the
 thid  floor  If  we  gotothe  third  floor  for
 any  refercnce,  and  meanwhile  if  there
 33  a  quorum  bell  we  cannot  consult  each
 other  and  comeback  Then,  naturally,
 therc  is  a  tendency  amongst  us  to  go  from
 that  r0om  to  our  house  So,  you  are
 not  developing  democracy  in  a  proper manner  that  is  expected  of  all  of  us,  but, on  the  contrary,  vou  give  a  hp-service
 Ican  also  agree  with  Mr  Kamath  and  add
 some  humour  to  the  discussion  But,  T
 do  not  want  to  take  things  in  hight  humour because  in  the  very  beginning  I  ee  with
 Mr  Kamath  that  this  Bill  may  be  consi-
 dered  inaverylewsurely  and  deep-rooted manner,  not  ॥  8  huiry  when  everybody is  worried  about  the  white  paper  or  tha black  paper.  Tamnotsure  But,  anyway we  are  goingto  discussit  That  i§  mania



 Sy  =  Sal.  &  Allows  of

 {Shri  A  Bala  Payanor]
 mania  and  many  of  us  were  asked  to  neh

 this  and  pass  it  in  order  to  give rar  wan  gselary  of Rs  2,500 and  other to  give  facilities,  etc  ,  because  as  long  as

 pa)
 have  not  passed  the  Anti-Defection

 ,  I  am  not  sure  whether  this  no
 y

 2
 (Opposition  Members)  will  remain  the
 same  for  ever  Unless  you  recognise  the
 Political  parties—you  are  not  going  to
 Yecognise  me  and  other  Opposition Members—in  thos  House,  you  are  not
 going  to  give  8  certain  amount  of  undue
 allowance  You  are  goin;  Ze

 encourage
 Not  democracy,  but,  =

 t
 as

 hand,
 you  are

 going
 to  subvert  racy  in

 this  country,  because,  my  hon  and  lear-
 ned  friend  in  the  Opposition  who  spoke has  welcomed  it,  because  ॥  38  for  the
 benefit  of  a  friend  ot  his  Naturally  he  3s
 interested  in  lus  another  friend  getting the  money  You  had  the  privilege of  ruling  this  countrv  for  the  past  30
 years  and  we  are  going  to  be  in  the
 Opposition  for  the  coming  years
 (interruptions)  But  I  do  not  agree  with
 Tum  because  you  had  the  privilege  of
 ruling  this  country  tor  the  past  30  years
 Cinterruptions)  I  say  that  you  also  rule
 one  of  the  States—not  in  the  very
 near  future  They  had  the  privilege  of
 getting  the  «  facilites  for  the  last  30
 vears  with  the  result  that  they  know  everv
 nook  and  corner  of  the  admunistration  of
 this  country  Not  only  that,  to  be  prag- matic,  realistic  and  honest,  they  will
 have  access  to  manv  of  the  facilities  that
 are  available  in  the  d  tic  institutions

 S,  they  ds  nn  ६  Y  quire  any  as  soe
 tence  or  any  m  ref  cilitython  many  f  us
 who  ore  put,  und  r  this  ystem  int  a
 backwerd  and  awkward  positin  S  , T  request  thit  thi  Bill  may  be  p  stp  red
 f>r  some  m  re  time  and  a  ५८७  uS  ¢  nsi-
 deration  may  be  given  to  the  conterts  f
 this  Bill  Ifthe  Mini  ter  is  rate  reSted  only in  having  a  discussion  fr  the  cake  |
 discussi  and  want  tc  pushit  thr  ugh, Tam  n*tg  ing  te  moke  eny  m_  re  sugges~ ti  ns  But  I  hope  thet  he  will  epply  hus
 mind  and  give  regird  f  r  our  feelings  also—
 and  not  enly  fr  the  feelings  f  the
 Congress  of  Mrs  Indira  Gandhi  r  the
 National  Congress  whatever  yu  mry
 termit  Yam  afraid,  this  number  will  n  t
 be  the  same  I  want  you  to  take  the  stetis-
 tics  on  the  vating  p»wer<  f  these  .52  Mem-
 bers  and  the  v  ti  wer  of  us,  the
 oting  power  Of  the  the  ‘voung:

 ad  my  cel cutie  n 1

 the  may"
 oy  Af

 in  the  sun  T
 believe,  ‘he  is  suring  wath  us  in  the
 Srpgilion

 eomakef  ra  better

 a  eat,
 of

 ithe  Uninet Beneas  on  cf  the  Cited
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 ornf  Canada.
 a  riba

 ieee  have
 is cw  dem  ‘a  Want  #  dem  क्ष।

 India,  nt  the  dem  t  Bagi

 See  the  history  of  England,  you  will
 that,  in  Lon  en  it  is  the  small  parties thet  are  constituted  into  8  small  State.
 Itis  noteven_ne—halfc  f  Teil  Nadu  cr
 one  third  ef  U  P  86  to  apply  the  May’s
 Parhamentary  system¢r  to  bring  in
 the  system  fdem  creeyin  the  United
 Kindgd  mcr  the  USA  mry  nct  fitin  with
 the  Indian  demecrecy  I  appeal  tc  the
 Minster  through  yeu,  Sir,  tree  nsider
 this  Bill  and  give  real  credibylity  and
 proper  p  ‘ition  to  the  Opp  «ition  parties int ais  ९  untry

 An  ther  pint  is  thi  The  hen
 Marxist  Member  has  ०  rrectlv  expl  ined it  See  the  petterr  of  z  verrrrent<  in
 the  c  untiy  In  the  n  rth,  in  Kashmir, the  Not:  ne]  C  nference  3s  ruhrg  In
 the  south  ,  tw  Stotes  are  ruled  by  cur
 Party,  the  All  Indira  Anna  DMK  ,  in
 Kerel?  itisn  t+  C  ngre  rule  it3°  the
 the  CPI—C  ngre  calls  8८  thatac  ring In  G  aitisa  diff  rent  Preity  In  Wert
 Benge)  it  4  the  Marxi  i  P  riy  thrt  38
 ruling  In  Punyabitic  the  Akeli  D  I  that
 35

 My  learned  fnerd  from  the  C  ngrese said  that  they  did  net  give  these  facilities
 to  ue  beciuse  wc  were  26  27  and  so  cn, and  a8  per  the  C  r  titution  cr  the  rules,
 only  thet  ti  n  Party  which  hes  ven

 Tr  cent  ५ Poe  t  tal  membership  can erome  १  rec  gmsed  Opp  stn  Party That  means,  acc  rdingt  my  criculatcn
 itworks  out  t  54  Thet:  if  .n  Op-
 Pp

 anon  Paty  he  54  Member  At  will
 ec  me  8  rec  gm  ed  Oppresinien  Prriy

 My  Party,  7००  rding  t  शाट  cf  yeu, m  y  be  aregional  Party  But  upp  ०४
 regional  Party  67  mes  2  mUP  ‘Then whet  will  ४  ppen  ?  1 1५  the  reay  n
 why  I  wanted  y  u  (०  heve  a  realittic  end
 farsighted  view  on  thie  =  Suppese  in

 Ug
 2 or  ¥

 ®
 #

 rem  nal  perty cr  psup in  UP or  Bi
 )

 and  they  cepture  the  entire  ‘eats m  the  State  and
 every  thet

 Stete  hes
 Only  40  67  30  Seets  ea:  De  you  meen to  sey  that  they  8४  7८  cen  be  the  real
 Opposinen  and  the  cralitien  thet  my

 cerned  ् were  brothers  and  ‘isters  Cugterfir so  many  yeart  Nr  weoder,  tuch  a
 Mensure  28  being  brought  forweid  mw, ase  bepthers  end  sisters:  f  the  seme
 tribe.  Ft  Shevid  F.

 t  be  the  ettitude ih  ४  Byll  like  this,  {  sincerely  appeal ts
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 the  hon.  Minister  thro  you,  Sir,
 to  r.consider  it  and  co osiier  the  Oppo-
 Sition  the parties  here  and  them
 real  facilities  that  are  to  apo

 I  am  also  opposed  to  the  question  of
 salary.  The  Prime  Minister  ts  getting
 so  much  I  do  not  know,  S:  t  as
 your  salary  The  salary  of  Rs,  2,500
 per  months  not  necessary  because

 Howse  Committee,  says  that  practically

 ares  Ope
 sition  Party  leader  is  getting

 a  low  fur  himself,  if  my
 Hoel

 of  Parlhament  requircS  8
 stem  typist,  typing  facilities,  end
 ०0598  to  function.  to  assist  the  0९  v-
 emment,  as  has  been  rightly  pcinted
 out  by  the  learned  Minister  «  f  Parlta-
 mentery  Affairs,  to  be  the  sentinel,  to  be
 the  watch-dog  <f  democracy  he
 Opp  sition  leaders  are  required  to
 have  contact  nt  only  with  their  own

 %  but  also  with  the  people,  they
 ag  to  reflect  the  ambitions  of  the

 a  better  way.  So,  I  weuld  appeslto
 you  on  this  gracious  day,  this  hon  ureble
 day or  the  golden  day  cr  the  milestene  or
 the  landmark  as  9  wu  call  it,  that  if

 87688

 Pasty  if  Am Pea aro A  in  te,  case  of in  the  ca:
 the  Amendment  Bill  Though

 ve  our  sUggestions,  they  were  re-
 jected.  in  toto  and  the  Bull  wus  passed.

 observing  for  x  me  time  This  is
 no  Service  to  democracy  ner  to  the  pec  ple.

 While  ccncluding,  I  ccngretulete  the
 Mansster  the  for  bringing  up  the  Bill  but
 I  would  congratulate  him  mcre  heartily if  he  comes  up,  instead,  with  a  more  pre-
 gmatic  and  a  mc  re  realistic  Bull  Ister  on.

 DR  VA  SEYID  MUHAMMED
 (Cohtcut)  Sir,  I  suppc  rt  the  Bill  and
 welccme  it  Itis  mt  for  the  reacen,  85
 one  <  the  Hin  Members  has  said,  that
 the  Leuder  cf  the  Opp:  sition  gets  8५  me
 more  monevt  5  far  from  that  reas  n
 The  Hon  Minister  who  intre  duced  the
 Bil)  apphed  certain  tests  and  he  found
 that,  in  order  t>  help  the  efficient
 working  cf  the  Opn  sition  thise  pro- visions  are  necessary  As  far  88  the  detal«
 led  pr  visi  ns  ae  cCncerncd—-Rs  2000  ९7
 Ro  2500,  travelling  alle  wance  ete  —we
 are  nct  it  all  concerned  with  them  =  If
 the  Hcn  Maunsster  cc  nsiders  thst  these
 things  are  y  fc  r  the  ef  werke
 ing  cf  the  Oppositic  n,  it  35  up  to  hum  snd
 as  far  as  we  are  ccncrned,  we  do  mt
 express  any  cpinunicn  thrt  But  we
 suupport  the  Bin  and  welecme  it  fir  very
 sound  reasons  It  ४४  nct  because  at  the
 sheagee

 moment  ur  Party
 ved

 pens  to
 ve  the  Leader  cf  the  Oppesiten  in

 a  dem¢cracy,  politic!  f  rtunes  change, end  this  ७४)  is  9  tcnlyf_r  the  prrsent
 butf  ralltmestc  c  me  Those  whe  are
 there  at  present  aS  the  majority  mey  be  m
 the  Opp  sition  here  Ister  jot  «s  we  who
 were  there  on  the  cther  side  as  the
 maycrit}  are  heie  nw  in  the  Oppotinon,
 So,  whether  the  provisions  of  the
 Bill  affect  us  adversely  or  are  advantage.
 ous  to  us  at  the  precnt  m(ment  35
 immatenal  The  principal  things  is  that,
 as  the  Hon  Minister  has  put  it  very
 Clearly,  in  a  parliamentary  democracy  i¢
 ३38  accepted  that  the  0950  iticn  has  ४  im-
 portant  and  vital  role  0  pley  and  it  is  cn
 the  basis  of  this  that  in  England,  for  a
 tong  time  now,  and  in  Canada  and  various
 other  ७  untries  which  have  already  been
 cited,  this  syStem  (f  Statutenly  ४70  cM-
 clally  reoognising  the

 hy  py
 le  and

 pos
 iding  ae  fcr  the  Leader  of  the
 siton  has  been  provided  for.
 role  of  the  0797९  sition  is  ‘to  oppese*.

 But  that  does  mt  mean  that  it  cppcses
 unreasonably,  destructively  and

 an vely  it  connctes  that  the  Opposition
 opposes  constructively  and  with  the
 greatest  Sense  for  responsibilty  ह  cur
 Leader  of  the  tition,  Shri  Chaven
 on  various  Sats  ns  has  unequive  cally
 and  clearly  stated  that  we  extend  our  full
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 tive  cppositjon  to  the  Go
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 [Dr.  ५.७.  Seyid  Muhammed]
 That  is  in  the  sense  thet  when  the  Ge  vern-
 ment  proposes  any  mezgure,  when  the
 Government  has  teken  any  ecticn  which,
 acc  rding  ve  ur  best  lights,  is  in  tle  lest interest  .fthe  c  untry,  We  will  certainly
 supp  -rtit.  That  des  not  mean  that  on  all ९  ९८४8  ns,  We  are  prepared  Or  we  ०7९  will-
 ing  to  act  as  a  rubber  stamp  to  the  actions
 and  proposalsofthe  Government.  We  have
 our  policies,  we  have  our  objectives  and
 we  have  our  pregic  mmes  which  are  very
 well  known  to  the  ccuntry.  In  any action  that  the  G:  vernment  tekes  «  r  any
 measure  that  it  ints¢  duces,  3t  will  be  cur
 duty  and  cur  p  hicy  to  see  thet  cur
 Policies  and  pr  grammes  which  we  had
 while  in  the  G  vernment  are  not  impeded
 by  the  new  measures  which  the  Govern-
 ment  muy  take  in  the  Icgislative  cr  the
 executive  fields.  Its  also  our  duty  to
 See  that  what  wec  neider  to  be  pr  g- restive  and  the  basic  foundations  of  cur
 plicy  in  the  ec  nomic  and  all  cther
 fields  are  not  only  tampered  with,  but
 are  also  implemented  by  the  Gevern-
 ment,  Our  suppertt  any  actien  or
 prop-sals  by  the  Gevernment  will
 depend  on  one  {acter,  whether  these
 measures  are  in  the  best  interest  «{  the
 country  er  net.  That  is  the  p  ‘sitive
 and  constructive  c  operation  whichour
 Leader  of  the  Oppositicn  has  <  ffered.
 Our  opp  siti  n  also  means  thet  whenever
 an  attempt  is  made  by  the  ७४  vernment
 which,  according  t)  our  best  lights,  will
 am  ‘unt  to  tampering  with,  destruction,
 m  dification  or  annihilation  of  our  poli- cies  and  prcgrammces  which  we  c.  nsider
 in  the  bsst  interest:  [the  country,  we  will
 certainly  cppose  that.  This  is  the  sense
 in  which  we  extend  «  ur  cooperati  n  snd
 that  is  what  is  understcod  everywhere when  we  say  that  the  opposition  has  a
 positive  role  te  =  play,  a  constructive
 role  to  ploy,  and  a  responsible  role  tc  play.

 There  may  be  cccasions  when  the
 GG  wvernment  will  use  t8  majority  te  get
 support  for  the  measures  which  it  propc- SeS  to  introduce  in  this  House,  bur  in
 the  other  House,  where  we  have 8  majority,  we  will  ty  Cur  be  tte  sce  that mo  measure  is  passed  which,  ४९००  iding 5  us,  is  deterimental  to  the  best  interests of  the  country  end  people  of  cvuntry. Itis  notin  the  sense  ‘fc  nfrontation  in
 the  Rajya  Sabha  we  bring  some  amcnd-
 ments  or  with  the  majority  that  we have  git  there,  certain  Resolutions  are amended.  It  isnt  in  a  sense  of  con- frontation  or  obstruction  that  we  do  se, There  is  no  meaning  when  some  amend- ments  are  brought  ‘r  some  Bills  sre
 opprsed  in  the  Rajya  Sabhs.  in  sutking and  saying  tht  the  Rajya  Sabha  is  stand-
 ing  in  the  way  of  the  Government.  It is  vr  duty  when  we  earnestly  and  genui- nely  feel  that  certain  measures  are
 being  introduced  which  we  cannot  accept
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 to  use  the  majority  in  the  Rajya  Sabha
 whenever  we  can.  I  am  sure  that  when
 we  Say  this  with  the  greatest  sense  of
 ig  sleight

 the  G:  vernment  who  clrims to  have  the  best  ideals  and  objectives Of  democracy  will  understand  this  and
 appreciate  this,

 I  want  to  edd  enly  cne  thing  mre.
 I  do  not  wish  to  tak  on  the  voric  us
 criticisms,  I  would  say,  ५०  irrelevently made,  whatever  hes  Roppened  bef  re, frem  time  to  time,«  ur  respi  nsible  lerders
 Of  various  levels  hive  capres  co  furtive
 regrets  for  certo  thy  gs  vhul  bive
 happened,  It  is  nct  that  we  are  Suppert- ing  unybedy  er  ary  acticn  ५३  iry  pr posal  or  ony  curf  rturate  thing  which  his
 happened  in  this  ७  untiy,  which  by  ony standard  ५६  demecratic  neim’  cznnct  be
 justified.  It  is  not  cur  idea.  But we  50  feel  that  while  the  gevern- ment  is  entitled  and  the  members  are entitled  to  say  that  but  they  shculd  not
 go  on  al)  the  time  saying  as  if  that  25  the main  issue,

 While  the  arrgance,  2५  semebedy mentioned,  (  f  pt  wer  38  definitely  detri- mental  te  the  best  interests  cf  this
 ecuntry,  I  alse  with  to  sey......

 SHRI  DINEN  BHATTACHARYA  :
 Too  Jate  new.

 DR.  V.  A.  SEYID  MUHAMMAD  : ..that  cheap  vulgarity  «  f  newly  ecquired power  is  disgusting  and  nauseating.

 wit  विनायक  प्रसाद  यादव  (सहरसा)  :
 उपाध्यक्ष  महोदय,  माननीय  मंत्री  जी  ने
 अभी  जो  विधेयक  सदन  के  सामने  रखा  है  बहू
 एक  ऐतिहासिक  विधेयक  है  ।  इस  एतिहा-
 सिक  विधेयक  को  पास  कराने  के  लिए  जो
 समय  निश्चित  किया  गया  हैं  यह  बिल्कुल
 काफी  है  ।  आप  बिल  के  आझ्राग्जेक्ट्स  को
 देखें  जिसमें  कहा  गया  है  कि  संसदीय  लोकतंत्र
 में  विपक्षी  नेता  की  भूमिका  को  ध्यान  में  रखते
 हुए  ऐसा  विचार  है  कि  लोक  सभा  या  राज्य-
 सभा  मे  विपक्षी  नेतायों  को  कानूनी  मान्यता
 प्रदान  की  जानी  चाहिए  और  उन्हें  संसद  में
 अपने  कृत्यों  का  निवेदन  करने  में  समर्थ  बनाने
 के  लिए  उन्हें  वेतन  तथा  कुछ  अन्य  सहूलियतें
 शौर  सुख  सुविधायें  दी  जानी  चाहिए  |

 इस  बिल  का  यह  उद्देश्य  ह ैलेकिन  बिल
 भें  जो  प्रावधान  किया  गया  है  वह  सिर्फ
 मकान  कौर  उनके  वेतन  के  आरे  सें  है
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 समझता  ह  केवल  यही  दो  सुविधायें  देने  से  थे
 झपने  कर्तव्यों  का  निर्वहन  नहीं  कर  सकते
 हैं।  संसदीय  लोकतंत्र  मे  जो  विपक्षी  नेता
 हैं  उनको  सिर्फ  थोडी  पे  दे  देने,  मकान  देने  भ्र ौर

 चूसने  की  सहूलियत दे  देने  से  वे  भ्र पने  कृत्यों  का
 ठीक  से  निर्वहन  नही  कर  सकते  हैं।  जब  तक
 विपक्षी  नेता  को  सरकारी  फाइल  तक  पहनने
 फ्लोर  महकमे  के  भ्रधिकारियो  तक  पहुचने  के
 लिए  विशेष  प्रावधान  नहीं  किया  जायेगा
 तब  तक  इफेक्टिव ली  कोई  भी  विरोधी  दल
 का  नेता  संसद  में  ठीक  प्रकार  फैशन  नहीं
 कर  सकता  है।  इसका  एक  पहलू  तो  यह  है  1

 दूसरी  बात  यह  हे  कि  भ्र भी  मुकर्जी  साहब
 कह  रहे  थे  कि  इस  बिल  मे  प्रावधान  है  कि
 विरोध  पक्ष  की  जो  बडी  पार्टी  होगी  उसी  को
 मान्यता  दी  जायेगी  ।  मान  लीजिए  इस
 लोक  सभा  मे  जो  सबसे  बडी  विरोधी  पार्टी
 होगी  उसके  50  मेम्बर  है  भर  दूसरे  जो  ग्रुप्स
 हैं  उनके  सौ  मेम्बर  हैं  इसलिए  वास्तव  में
 मैजोरिटी  मे  विरोध  पक्ष  यही  है  ।  यद्यपि
 यह  ऐतिहासिक  बिल  है,  बहुत  महत्वपूर्ण  बिल
 है,  बहुत  पहले  इसको  लागू  होना  चाहिए  था
 पर  नही  हुआ,  स्त्री  जी  अब  इसको  लाए  है
 तो  थे  धन्यवाद  के  पात्र  हैं  लेकिन  जिस  तरह
 का  इसमे  प्रावधान  है  उसको  देखते  हुए  मैं
 समझता  हू  बिल्कुल  ठंडें  दिमाग  से  ज्यादा
 सोच  समझ  कर  इससे  बढ़िया  बिल  लाया
 जाना  चाहिए  था  ताकि  वास्तव  मे  जो  रीयल
 झपोजीशन  हो  उसी  को  मान्यता  मिल  सके
 प्रो  वह  इफेक्टिव ली  फंक्शन  करना  शुरू
 कर  सके  ।

 माननीय  स्त्री  महोदय  ने  इग्लैंड,
 प्रास्ट्रेलिया  भोर  श्रीलका  के  उदाहरण  दिए  हैं  ।
 जहा  तक  भारत  का  सावल  है,  हमारे  यहा
 शु  से  यह  विचाराधारा  रही  है  ।  कबीर
 में  कहा  था  :

 निदा  नियरे  राखिए  झा गन  कुटी  छवाय
 बिन  पानी  साबुन  बिना  निर्मल  करे  स्वभाव  ।

 पह  हिन्दुस्तान  की  पुरानी  परम्परा  है  कि  जो
 हमारी  निन्दा  करे,  उस  को  हर  तरह  की  सहुलि-

 Bill
 यत  मिलनी  चाहिये,  उस  को  झागन  में  रखना
 चाहिये,  ताकि  हम  पवित्र  होतें  रहें  ।

 इस  बिल  में  पोज़ीशन  लीडर  के  लिये
 जो  प्रावधान  किया  गया  है  वह  सरकार  की
 नशा  या  स्त्री  महोदय  की  नशा  के  अनुरूप
 नही  है,  इतने  से  बह  अपने  कत्तव्य  का  निकेतन
 नही  कर  सकेंगे  ।  इसी  लिये  मैंने  भ्रमेष्डमेन्ट
 दिया  था  कि  इस  को  पब्लिक  ओपीनियन  के
 लिये  भेजा  जाय  झोर  फिर  इस  पर  समुचित
 रूप  से  विचार  कर  के  हिन्दुस्तान  की  परिस्थिति
 के  मुताबिक  इस  को  बनाया  जाय  ।  हमारे
 सामने  यह  प्रश्न  है  कि  वास्तव  में  श्रपोज्ञीशन
 लीडर  कौन  होगा,  जा  विकाश  में  प्रोडक्शन
 में  बैठेंगे,  वह  उन  का  नेता  नहीं  होगा,  जो
 लास्ट  पार्टी  होगी  या  जिस  के  पाया  नम्बर
 हो  जायेंगे,  वह  विपक्षी  दल  का  नेता  बन
 जायेगा  ।  इस  तरह  की  व्यवस्था  से  जो  इस
 विधेयक  की  स्ट्रीट  है,  वह  लागू  नहीं  हो
 सकेगी  ।

 हम  से  कहा  जा  रहा  है  कि  जो  ऐतिहासिक
 बिल  लाया  गया  है--इस  को  शुभस्यशी  क्रम
 पास  किया  जाय,  लेकिन,  उपाध्यक्ष  महोदय,
 मेरा  यह  अनुरोध  है  कि  आज  लोक  सभा  के
 इस  सत्र  का  भ्रन्तिम  दिन  है,  इस  में  जल्दबाजी
 न  की  जाय  और  इसको  पब्लिक  भोपीनियन
 के  लिए  भेजा  जाय  ।  यद्यपि  मैं  भ्र पनी
 अ्रमेण्डमेन्ट  को  प्रेस  नहीं  करूगा,  लेकिन  मैं
 मंत्नी  महोदय  े  कौर  आप  के  जरिये  समूचे
 सदन  से  निवेदन  करूगा'  कि  यह  बिल  जितना
 ऐतिहासिक  है,  उतना  ही  महत्वपूर्ण  भी  हैं,
 इस  लिये  इस  पर  गम्भीरता  से  विचार  करने
 के  बाद  हस  में  ऐसे  प्रावधान  लाये  जाये,  जिस
 से  इस  का  मकसद  पुराना।  यदि  मंत्री
 महोदय  मेरी  प्रार्थना  का  स्वीकार  कर  ले--
 तब  इस  बिल  के  साथ  इन्साफ  होगा,  वरना
 हड़बड़ी  में  पास  कर  देने  से  इस  में  बहुत  सी
 शादियाँ  रह  सकती  है  ।

 इन  शब्दों  के  साथ  मैं  अप  को  धन्यवाद
 देता  हू  ।
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 SHRI  M  N  GOVINDAN  NAIR
 (Trnvandrum)  I  oppose  this  Bull
 because  you  are  putting  the  cart  before
 the  horse

 Weare  expermmenting  with  democracy
 and  democratic  practices  The  elementary
 thing  in  democratic  functioning  is  to
 understand  the  views  of  the  opposition and  if  they  prove  to  be  correct,  without
 standing  on  any  false  piestigce  to  accept
 it  The  opposition  should  also  take
 it  to  their  mind  that  parliamentary  func-
 tioning  should  not  be  an  obstick  race
 These  two  concepts  should  hist  be
 accepted  as  norms  of  fuxtioning  But
 thats  not  done

 Should  I  quote  examples?  It  will
 take  mv  time  So  I  am  not  quoting
 examples  From  the  dav  the  Sussion
 started  when  the  Opposition  su  tl  some-
 thing  which  way  verv  क  ievant  and
 which  everyone  of  vou  telt  wis  cortect,
 did  you  accept  it?  You  still  say  it  affects
 your  prestig  You  hie  nwt  reached
 that  stage  of  accepting  Opposition views  with  an  ona  mynd

 PROF  DILIP  CHAKRAVARTY
 (Calcutta  South)  ७)  many  instances
 are  therc

 SHRI  M  N  GOVINDAN  NAIR
 Everybody  has  heard  about  Isaac
 Newton  He  was  a  brilhant)  min scientist  When  he  bcome  so  renowned he  had  little  tume  to  look  after  his  work
 He  madc  an  arrangemcnt  that  hig door  should  be  locked  to  keip  away visitors  But  he  asked  the  catpenter to  make  tw>  holes  tor  his  two  dogs to  come  in  Once  his  servant  came in  He  asked  why  did  vou  get  the  two holes  made?  Newton  replied  that  it was  one  for  each  dog—the  big  hole was  jor  a  big  dog  while  the  smaller hole  was  for  th.  small  dog  The servant  saul,  ‘“Cin’t  the  small  dog com.  through  a  Ing  hole?  [hen  it
 struck  him  to  b  correct  Many  centuries
 have  passed  after  this  mcdent  Can
 287५  one,  because  ot  this  incident,  consider Sw  Isauc  Newton  to  be  interior  in
 mtelligence  to  hisservant?  No  Whocver mav  b:there  in  th.  ruling  party,  there would  be  something  or  the  other  which
 mav  be  brought  to  notice  by  the  opposity- on  and  there  mav  be  some  truth  in  what
 they  point  out  and  you  will  have  to
 examine  that.  Paying  allowances  and
 Siving  certain  facilities  will  be  all  right
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 but  what  is  important  is,  your  mental
 attitude.  That  must  change  first.  You
 have  not  changed  your  mental  attitude.

 The  practices  of  some  other  country luke  Britain  will  not  work  here  For
 example  so  far  as  the  Anna  DMK  AS.
 concerned,  their  numbers  will  never
 reach  such  a  figure  as  to  become  a
 big  opposition  party  They  function
 in  a  particular  region  ven  if  they
 capture  all  seats  trom  Tamil  Nadu
 this  cannot  be  done  Iam  not  pleading for  any  special  benefits  or  previleg tor  opposition  groups  or  parties  ‘You
 have  to  recognise  our  situation  in  the
 existing  context  in  the  country  and
 you  १ ह.  just  follow  the  Briush
 method  In  USA  they  have  Republican
 and  Democratic  parties,  in  Britain  thcy have  Conser  ative  and  Labour,  they
 may  have  a  tcw  Liberals  here  and
 there,  but  it  s  one  of  these  mayor  parties which  are  voted  to  power

 In  our  country  what  happens?  We
 are  ruled  by  wascs  and  counter  waves.
 Om  wate  puts  somebody  in  power. Another  wave  removes  that  person and  put  somebody  else  in  power
 So,  we  are  still  in  that  wave-stage, so  to  say  From  there  we  should
 reach  a  stage  whcre  policies  and  prog-
 rammes  decide  the  fate  of  parties
 Our  country  has  not  yet  developed
 to  that  stage  Lhat  is  why  I  said  in
 the  beginning  ‘You  are  putting  the
 cart  betore  the  horse  ?

 T  am  not  opposing  the  Bill  because
 they  git  benefits,  nor  am  I  demanding
 that  we  must  also  get  a  share  of  the
 benefits  as  an  Opposition  party  What
 I  say  ७  that  we  should  be  politically
 mature  to  accept  opposition  vicw  if  at
 is  correct  You  are  not  daing  «  So
 I  oppose  the  Bill

 PROF  P  G  MAVALANKAR
 (Gandhinagar)  This  Bill  which

 Pie hon  Minister  for  Parliamentary  affairs
 has  brought  today,  which  my  esteemed
 friend  Mr  Kamath  characterised  as
 ‘good  in

 pamepie
 has  got  certain

 very  laudable  objects  and  principlcs

 Sir,  it  38  accepted  all  over  the  world
 in  all  democracies  that  the  opposition
 has  a  very  special,  honourable  and
 essential  role  to  play,  and  an  important
 part  to  play  in  any  democratic  set-up.

 And,  as  he  rightly  ५१  d,  the  Opposition
 is  an  alternative  to  the  ermment.
 But  the  difficulty  ७  that  although  at
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 iN  principl.,  this  Bull  has  some

 ecuve  provisions,  and  it  hes  also
 some  unsavoury  terms.  what
 more,  J  am  not  quite  sure  whether
 the  tammg  or  this  Bilis  appropriate

 As  you  know,  Mr  Deputy-Speaker,
 Sir,  the  phrase  ‘His

 Majenty
 Oppo

 sition’  was  first  ०0000  in  England  even
 before  the  First  Reform  Act  of  Parhg
 ment  was  madc  that  i8,  ore  832 m  hi

 Aw
 table  where  I  could  write  Ido  not

 have  any  tacthty  ५  wy  tar  as  Sec-
 netarial  assistance  38

 pe  on
 all

 we,  M  Ps.  are  on  par  with  the  Ministerg and  we  are  on  the  same  tooung,  we  de not  get  any  such  assistance  Thay are  Mstusters  antl  they  get  more  vigitors and  so,  they  have  more
 hey  ol

 ‘hat, dogs  not  mean  we  get  ar  have  less
 He All  of  ua  arc  basically  Members  en.

 you  are  giving  facshties  to  the  Minigtera and  to  Opp  xition  Leaders,  why  not  te
 Mi  s  of  Park  whether_they and,  it  was  Mr  John  Ca

 who  had  coined  thc  phrase  His  Majesty’s
 Qpposition®  So,  in  England  todgy
 they  are  having  ‘Her  Mayesty’s

 Oppo siuon’  which  i8  an  altetnative  to  Frer
 y’s  Government  In  fact  Her

 Ma
 any

 Government  {is  incom
 solo without  Her  Mayesty’sOpposition  There

 m  UK  that  principle  38  accepted

 I  was  telling  that  the  timing  ts  not

 appropriate
 and  th.

 Browsers  are batable  and  may  I  say  also  that  some
 of  them  are  controversial  Why  such
 a  huecry?  On  th  one  hand  they  are
 nof  able  to  pay  munimunmr  Wages  et,
 to  a  large  numiber  of

 Reorle
 ™  variotts

 fields,  on  the  other  id  though  tt
 is  symbolic  here,  and  I_ugree,  that
 the  expenditure  will  be  Rs  2  lakhs
 per  year  as  the  Financial  Memorandum
 in  the  Bill  says  and  this  amount  is  not
 much  they  are  adding  these  burdens
 I  can  ot  course  understand  that  it
 is  a  question  of  attitude  towards  the
 opposition  We  are  prepared  td  pay
 this  much  moncy  to  the  Leaders  of
 the  Opposition  But  the  Government
 are  not  prepared  to

 Pay
 to  many  ot

 the  people  in  various  walks  of  life  who
 areinneed  of  strengthening  thurres=
 pectrve  roles  by  performing  their  dugics
 in  ther  respective  fields

 As  far  as  the  question  of  this  Goyern-
 Ment’s  atntade  to  the  Opposition  ७
 doncetned,  its  atutude  to  the  Opposition
 is—I  would  not  ssy  hogourable  or
 better—normal  Ihe  previous  Govern-
 ment’  attitude  to  the  Oppositiqn  Was
 abnormal  This  Government's  atticude
 is  starmal,  I  repeat  if  the  Minister
 seve  that  he  ३8  reapecting  the  Oppasition
 he  y  not  doing  any  favour  40  thtth
 That  was  expected,  ‘Thetis  inh  an
 @  democratic  set-up

 mere
 &

 ras  pg  why  os t  2  principle tok  te  MPs,  ५)
 ‘=

 belong  to  this,  that  or  ng  party?  There-
 fore,  I  say  there  is  a  case  for  the  seg- retarial  aseistance  and

 rage  ०4
 in  Parhament  House  that  183,  some of  cabin,  small  cubicle  I  believe,  thet ts  provided  tor  even  in  colleges
 universitica,  but  not  to  Members of  Parhamcnt  |  We  have  to  carry  the foad  of  reports  with  uy  in  handa  and we  do  not  know  when  the  reports  wil) come  up  for  discussion  and  we  bring them  along  with  us  If  we  have  rooms, we  cas  kcep  them  and  relex  there  and be  there  utdisturbed  =  Theretore  where is  the  hurry  f  r  making  provisions  to
 the  ]  eadcrs  of  the  Oppo  ition?  Because
 my  time  ts  limited  I  want  to  go  th  h
 quickly  The  MP»  Salaries  and  "allo. wances  Act  hay  alyp  been  touched  ia this  Bill  As  Mr  Verma  said

 rg  tly thas  4५  8  consequential  thing  If  it
 were  s  then  remove  also  the  pension business  from  this  which  have in  that  pariicular  Act,  te  former  Membars of  Parlrament

 T  was  telling  that  this  Bill  was
 in  principle  But  what  are  the  realittey  ?
 W  arc  not  here  coming  as  professionals — Ww  are  not  professionals—we  are  not
 funcuoning  @  Govcrnment  servants  or the  I  Ke  M  Pss.  work  38  Hot  a  0b, at

 gs  scallions
 whichis

 4०८
 by  us  becatise 9  public  service  idea  Now  Sir. in  India  there  are  lakhs  of  people  who alter  thear  jobs  are  over  are  not  gétring

 adequate  pe  ion¢  There  are,  for
 amph  ex  servicemen  from  the  a

 ot navy  and  the  air  force  and,  even,
 ten  to

 Fe  end
 of  service  or  so,

 ey  git  Re  30  97  50  as  ping) {  the  ex  Members  of  Pariiameny by  merelv  putting  ome  term  of five  years, are  gettsig  Rs  360  or  whatever  it  as and  that  3६  going  up  to  Rp  $00)  र्ा month  This  pension
 22

 on  ‘Mpist be  removed  by  him  hope  he  will
 agree

 with  me  on  this  Tf  he  gives that  promie  that  he  will  get  tid of  the  pensioh#  business  from  that then  I  shall  agree  with  this  aie 3 CUntert  uptsons)
 My  nea.  pont  is  this  Though this  Bill  is  really  good  im  itself,  it  as

 rather  unpractical  I  do  not  know

 the  presence  or  @  pre-cxwstenot  of  2



 99  Sal  &  Allows  of

 faact.  P.G,  Mavalankar}
 two-party  system  But  sf  there  is  no
 tw)  party  system  in  the  country  how
 ean  you  have  this  kind  of  Bill  now?
 We  are  a  large  cyuntry  and  we  have
 80  Many  parties  in  India  We  have
 a@  muln-party  system  I  am  not  for
 the  multi-party  system  I  am  progressi-
 vely  for  a  fewer  parties  I  want  inde-
 pendents  too  to  function  because  that
 would  be  a  good  check  on  this  or  that
 party  And  as  long  as  they  are  genuine
 and  6390  ingependcnts  and  dependable
 yndependent  not  Aya  Rams  or  Gaya
 Rams  its  good  tor  us  My  point  is
 that  in  a  country  luke  ours  whcre  there
 %®  mo  tw)  party  system  why  have
 ths  Bi  wich  prov  de  for  a  Leader
 of  the  099)  ition?  Suppose  there  are
 thre  Oppo  ition  Pirtics  im  the  mext
 Lok  Sabha  cach  gettin,  an  cqual  number
 of  scats  Whom  will  you  make  the
 Leair  ०  the  Oppo  ation  which  will
 be  an  alturnat  ve  to  the  Government  ?
 Can  you  have  three  alternatives  >

 Foally  Sir  look  at  the  irony  Two
 tri  nd  from  th  Congress  party  spoke w  {lin  thoir  own  wav  «hour  demecracy
 and  the  Congre  party  but  if  3s  :ronical
 that  the  party  wich  only  recently  sought to  de  troy  dem  cry  hould  be  the
 beneficiary  of  democracy  today  Now,
 they  are  ayng  it  38  good  Where
 were  they  during  those  nimtcen  months
 They  de  troycd  the  parliamentary  sys-
 tem,

 MR  DEPUTY  SPEAKER  Please, Mr  Mavalankar,  try  to  finish  now
 PROF  P  G  MAVALANKAR

 Sr  I  wllony  take  one  or  two  minutes
 more  In  the  pres  gallery  there  were

 ress  oom?
 mdents  appointed  by  the

 Epeaker  and  their  accreditation  cards
 were  camuclled  and  they  were  removed
 from  the  pre  gallery  during  the  Fmer-
 g  period  by  the  Congress  Government,
 ay  et  this  Congres  party  not  talk
 of  democracy  Morscover,  Sir,  after  the

 reat  split  in  r969  when  the  Congress
 oy  became  an  Opposition  Party  for
 the  firt  tim*—having  more  than  50
 members—a  private  members  Bill  for

 recyg?  ing  the  Oppo  ition  leader  was
 di  cussed  in  this  House  and  the  then
 Ruling  Party  [Congress  (R)]  ridiculed
 that  effort  Today  who  i8  ridiculing whom?  Sir  the  principle  behind  the
 Bill  As  good  but  the  timing  is  bad

 MR  DEPUTY-SPEAKER:  You
 have  atready  taken  much  time  Please

 ,  ROW
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 PROF  P  G  MAVALANKAR
 Sir,  only  a  few  sentenccs  more  In
 this  country  we  want  al]  of  us  to  develop a  democratic  attitude,  and  there  must
 be  the  governmental  responsiblity towards  the  Oppos:tion  as  well  This
 Bill  is  good  because  it  shows  a_  good attitude  of  the  government  to  the  Oppo- sition  Opposition  must  oppose  and
 propose  but  not  ob  truct.  Hav  ng  said
 that,  the  point  is  that  thoug:  thi  Bull
 3s  good  in  principle  it  does  not  meet
 the  requirements  of  time  and  I  do  not
 thirk  Janata  Party  need  bring  this
 Bill  to  assure  the  entire  country  that
 they  believe  im  democracy  The  very fact  that  people  have  voted  them
 to  power  shows  that  they  know  how
 they  stand  and  where  they  tmd  Let
 the  Congress  party  behave  7५  tsibily
 and  democraticllly  and  thc:  ३४६४  for
 this

 का  MR  DEPUTY  SPEAKIR  The
 Minister

 SHRI  DINEN  BHATTACHARYA
 Sir,  before  the  Mamister  ५१०३०  F  for-
 mally  move  under  Rulc  709  w  th  vour
 permission  that  th:  debate  b  mstponed and  taken  up  in  the  next  Ses  con  Rule
 Io9  say

 At  any  stage  of  a  Bill  wh  cha  «under
 discus  ion  in  the  Huc  a  motion
 that  the  debate  on  the  B  Il  be  ७०)  urned
 may  be  moved  with  the  ccn  cnt  of
 the  Speaker  ‘“‘

 MR  DFPUTY-SPIAKLR  I  am
 Not  giving  you  the  con  crt

 SHRI  DINEN  BHATTACHARYA
 Under  Rule  340  I  do  not  require  your
 permission  36  00  hrs  Under  rulc  340  3t35
 stated  that  after  the  motion  has  been  made,
 a  Member  may  move  that  the  debate
 on  the  motion  be  adjournd  So,  I
 am  bringing  this  motion

 MR,  DEPUTY-SPEAKLR  In
 the  first  place,  you  will  have  to  obtain
 the  permission  of  the  Speaker  to  move
 the  motion  and  secondly  I  am  not

 pving
 the  permission  to  raiseit  =  There-

 ९,  it  does  not  arise

 THE  MINISTER  OI  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 GHA  RAVINDRA  VARMA). Mr  DEPUTY-SPEAKER,  Sir,  I  am
 Grateful  to  the  hon,  Member  who  have
 participated  in  the  debate  The  debate
 on  the  Bill  has  shown  that  there  78  a
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 tf  one  wants  to  make  a  departure,  sf  one
 Wants  to  a  new  precedent  If  one  wants to  find  the  way  for  a  new  method  of  func
 troning,  one  has  to  make  a  beginning  and
 that  beginnng  has  to  be  from  the  very
 beginning  =  One  cannot  postpone  a  good
 day,  one  should  start  if  one  feels  that  this 38  @  measure  which  has  to  be  bri  ught  in

 re,  I  do  not  think  that  my  gcod friend  who  said  that  the  measure  33  nt
 timely,  thinks  that  this  measure  is  ५०  unti-
 timely  that  this  should  not  be  discus  cd or  debated by  the  House  I  am  not  re
 ferring  to  all  the  points  that  he  rasSed  =I
 would  like  to  be  very  brief  in  answering this  debate  As  I  said  earlier,  there  i\  a
 large  measure  of  agreement  as  far  as  the
 Principle  १5  concerned  I  do  not  want  t
 enter  into  a  discuussi  n  on  the  queston Of  whether  the  party  which  today  is  the
 major  party  in  (९  sition  has  ०  ntributed to  the  growth  of  democracy  in  this  ०  untry or  has  contributed  at  Jea.t  at  seme  ut  8० ints  history  to  the  destructic  n  and  erosion of  democracy  in  this  country

 I  said  earker  it  5  not  apart  of  my  inten
 tion  to  rasse  euch  contre  versy  while  I  em on  this  Bill  Irrespective  ¢f  what  they
 may  have  done,  the  Government  1s
 concerned  with  its  attitude  tc  the  (55
 Sition,  Its  attitude  to  the  ¢  ppc  tC  nas  nc  t
 governed  by  what  those  who  are  tcdry
 Sitting  in  Opposition  cn  that  side  might Or  might  not  say  abcut  the  ick  cf  the
 pr

 posit  n  IT  wi  uld  have  like  to  be  rr  w
 word  of  the  hcn  Member  but  I  knew

 thatit  maght  brirtle  with  mcanings  whic one  may  nt  totally  be  abl.  tc  acccpt
 re,  I  hope  will  pardcn  me  aL I  do  not  jump  at  the  word  that  he  has used  and  accepted  Ue  wever  if  7४  ver) clear  that  irrespective  of  what  their  atti

 tude  mught  have  been,  the  attitude  of  this
 Government  and  this  party  to  the  Oppx
 sition,  the  sdea  of  the  opposition,  thc
 institution  of  the  opposition,  the  mght  to
 dissent  continues  and  will  ccntinue  to  be
 whatI  have  explained  Its  m  t  bilateral We  do  not  want  to  teke  a  view  that  if  thes
 behave,  we  behave  We  believe  in canons  we  believe  in  certain  norms,  we
 believe  in  principles  and  therefore  we  will Stand  by  those  principles  y

 AN  HON  MEMBER  It  means  we
 wall  behave  whether  they  behave  or  not

 the  pressure
 of  public opinion  on  I

 to  38  Ma  tting
 ;  an  aria by  imple,  if one  does  not  do  so,  then  one  cannot  build

 os  bog
 public  pressure  necessarily  on  those

 must  behave  whether  they  are  in
 Government  or  in  the  opposition  Now, I  think  the  main  question,  as  far  ह.  this
 BAL  was  cotcerned,  was  raised  by  my  hon

 Bill
 fiend,  Mr  Samar  Mukerjec  and  jatar  on
 to  some  extent  by  my  good  triund,
 Mr  Govindan  Nair  I.mnct  quite  sure
 whether  Mr  Govindan  Nair  was  heie
 when  I  initiated  the  discussicn  cn  the
 Bill  That  does  net  matter  The
 pont  that  Mr  Mukherjee  raiscd  ard
 which  was  later  «n  suppcrted  by  my
 gucd  frend  Govind.  n  Nair  is  very  ympct tant  i9:S  not  thet  we  w  nt  to  igntr¢  that
 point  We  accept  the  fuct  thet  in  a  ४८१४
 big  cc  untuy  like  curs  there  mey  bc  meny
 Partiesinc  ppc  siticn  tc  the  govarn  ent
 So  many  gr

 Led
 in  opp  siucn  to  the

 &  vernment  hey  have  all  their  legit
 mate  place  Even  «  there  has  aa  0८
 Scme  criterion  by  which  we  can  dewipha
 identify  what  is  the  main  thrust  ¢t  the
 thinking  on  the  ide  cf  the  (  ppositun_  in
 Oppcsition  to  the  government  Onc
 hon  Membrr  frem  this  side  said  that  we
 should  use  the  word  rea]  (ppcsiti  n  as
 distinct  frcm  numerical  stro  gth  ci  the
 Oppositx  nin  this  House  =Thi  ,  Ishculd
 Submit,  is  a  very  elutve  will¢  i  the  wisp,
 itis  danger  us  to  accept  such  a  defirticn
 After  all,  all  of  us  who  are  here  are  here
 by  virtue  ot  the  kcgrc  of  numbers  In
 elections,  we  gct  elected  by  vituec  {  the
 kc  gicof  numbers  Here  77  this  Hc  use  we
 siton  this  side  ot  the  House  and  my  80०  d
 firend  Mr  Sathe  sits  on  the  other  side  of
 the  House,  perhaps  recluctantly,  0५०४५  ८
 of  the  logicof  numbers  ‘Thercicre,  i€  35
 very  difficult  tcr  us  to  gnc  re  the  logic  t
 numbrs  and  say  thatthere  5  no  diffcrence
 between  a  party  in  the  opposinc  nm  which
 has  a  cergain  requisite  number  of  membts
 and  the  other  groups  in  the  ¢  ppositicn
 who  also  perform  a  function  as  gruups
 in  the  opposition  =  It  45  not  pr  Stable  ६६
 ignore  those  differences  In  this  country
 almost  everybody  has  seid  that  there
 must  be  certain  cunsclidatnn  cf  ferces
 if  not  polarisation  o4  pC  litical  ferces  4
 do  not  want  to  enter  into  this  discussion
 at  this  stage  because  it  iS  a  Very  major
 discussion  and  this  Bill  need  not  be  the
 peg  on  which  one  wantsto  hang  such  4
 task  People  have  talked  20  this  courtry
 of  polarisation  orof  the  need  fcr  polenta
 tion  or  at  least  for  consolidatz  n  &  that
 there  may  be  some  effectiveness  bror  ght
 into  the  functioning  of  partes  in  the  cp-
 psition  (Interruptions)  Regicnal  partics
 will  always  be  there  and  when  peopletalk
 of  consclidation,they  talkof  conse  Iidatic  n
 of  the  oppositun  groups  (intcrrupiun  ;
 Iam  not  talking  of  regional  partics

 SHRI  A  BALA  PAJANOR)  We  are
 also  a  party

 SHRI  RAVINDRA  VARMA  You
 can  have  a  label  attached,  by  attaching
 a  label  to  salt,  salt  will  not  be  turned  into
 sugar.  re,  I  do  not  want  to  talk
 of  labels.  If  parties  want  to  confine
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 [Shri  Ravindra  Varma]
 themselves  to  a  particular  area,.  the  logic
 of  their  developments  will  be  circums-
 Cribed  by  the  logic  of  their  parochialism
 In  a  big  country  like  ours;  there  are,
 fortunately  for  “us,  many,  who-  believe
 thatitis  possible  to  have  national  policies,
 national  groups-and  national  parties;  not
 only  parochial  parties

 SHRI  A.  BALA’  PAJANOR  4  Ours  is
 not  a  parochial  party.  .

 SHRI  RAVINDRA  VARMA‘:  T.am
 not  referring  to  any  pirticular  party  and
 I  am  talking  of  political  parties  in’  this
 country  which  may  involve  at’scome  point
 of  time  some  people:  There-are  certain
 political  tendencies  in  this‘country  which
 cannot  be  ignored.  or  wished  away.  -I
 wish  T  could  wish  them  away  but  unfer-
 tunately  it  is-not  possible.  “But  the  main
 point  behind  what  Mr:-Mukherjee  said
 is  that  perhaps  our  object  was  to  make-the
 Congress  Party  the  only  opposition’  party
 or  to  recognise  only  the  Congress  Party
 as  the  opposition.’  I  should  -not-  like  to
 use  any  objectionable  word  as  far  as  my
 good  friend  is  concerned-but  I-sheuld
 like  to’  submit  that  this  is  almost  an-un-
 cAiritable  interpretation.’  --It  is-not  to
 enshrine~  the  Congress’  Party~'as  the
 opposition:  party—particularly:after-what
 they.  have  done,  as  my  friend  says  that  we
 have  brought  forward  this:  Bill:---Today
 they  are  in  the  Oppositien;temerrow  Mr.
 Mukherjee  might  beheading’  a-~-group
 having-  behind  -him  “enough  members  to
 be  recognised  as:  an-~opposition--  party
 Or  it  may  be  Mr.  Govindan  Nair

 AN  HON.  MEMBER  Why  not  you?

 SHRI  RAVINDRA:  VARMA>:  T:am
 coming  to  that..  Don’t:  be  in  avshurry.:  We
 are’  here  now.  -Buts.we  maybe:  there
 tomorrow,  nottomorrow;  but-oma:future
 occasion,  We  have:  been:  theres  long
 enough;  but  you  have  not  been  here>  leng
 enough  and  the  country  will  keep-you  there
 for  long  enough.  (Interruptions)

 -[amealways  willing  toc-accept  yourinvi-
 tation.  “provided  sit  cis  motto:  Karnataka
 Bhavan:  ha  do!  notknow:where  lit:  is.
 Leaving  that  aside;  therefore:  the!  ques-
 tionis  not  who  is  to:enjoy  the  facilitiesand
 amenities  that.the  Bill:provides;  but  it  is
 the  question  of:providing:the  Opposition
 which  has  this  largest  strength,  which
 therefore,  can-claim.to.  be.  rec»gnised,  as
 the  Opposition  Party  with  certain  facili-
 ties  and  amenities.  I  would,  ifthe  hon
 Members  Mr.  Mukherjee  and  Mr.  Govin-
 dan  Nair  feelthat  the  Government  and  the
 House  itself  should.  cdnsiderthe  desirabi-
 lity  and  the  necessityof  providing  certain
 facijities,-if-  not  similar  facilities,  which
 will  enable  ‘every:  group:  to  function
 effectively,  consider  it..  But  thatcis  a
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 ‘facilities  today

 “matters  can  certainly  be  brought wp  inthat

 House

 the«  effectiveness’-  of  ~the  -“Mentb

 a8  I°aid  earlier;  kshallrepeatthat—awhat-

 found  wanting  in  considering  that!

 Leaders  of  Opp:  i04
 Bill

 different~quéstion  which~-has  “not  -been
 eovered  by-  this’  Bilk--  Of  “course,
 understand  that  question  bein

 ar
 little  further  and  said  that even  individua members-~  should-  ~have  ~-facifities

 T  do  not  think  they  are  not  having“any
 This  Bill  does.  not  deal

 with  those  facilities  ‘Phe  hiin:-Member
 knows  that.  there-  is  Committee  ‘catled

 am  not  recalling  wrongly  and

 ‘Committee  and-I-am  sure-‘nobady
 House,  whether-he  is  in  the  Oppesiticn
 erin  the  ruling  Party,  would  like  76  take
 a’Stand  which  weuld-reduce  the  _éffec-
 tiveness  the  -hon:  -Members-~  of’  this

 Everything’  should  bedcne,  cf

 Parliament,  their‘effectiveness  in  serving
 their  constituencies  and  ‘this  “Huse
 Therefore,  such  matters  can  |  always  be
 discussed  I

 When  my  good:friend  wasspeakifig,
 I  was-almostiremindedtof  thesnursery

 -rime  about  ‘Baba  black  sheep  andaicte
 for  the  little  bey  ctying-in  the  lane,  at That
 would,  not.be  ancexact:  depictioniof’  the
 position,  Itis  not  :so:badvas  the  ease  ef  जय
 the  poor  boy!  who  was  wailing  in  the:latie
 becauSe  there  was  no:  wod]  of  the:  black
 sheep.  ड  Interruptions)

 PROF.  P.  G:  MAVALANKAR:  :<Do
 you.  mean:  to.  saysthat  the.  Members  of
 Parliament  are  getting  adequate  facilities  ?

 say  to-the  chon.  Member'that  certainly

 sidered:and  this  Government:  will  nc

 My-?friendsMr  Pajancr  said  thatthis
 Billis:  neither*pragmatic  ner  practicable

 _iDamnet  quite  sure:  whether:  that  we¢s!the
 consistent  tone  that  owas  cevident  4A*ail
 partsofspeech.  I  do  think  as  conditions

 _  standtodax,  this  Sbill‘is_practi¢cable“and
 perhaps,  thiscis;the  anly  pragmatic  ‘stép
 that  we  cculd  have  teken  4

 renew
 My-friend  Mr.  5Yadavswho  :spéke-frem

 “here,  Said  thatthe  prc  visions  of.  the  Pill
 arenctenough:>  Unfortunately  iqcdé  nét

 »Seeshim  around.  Hecsaid:  thatitherprovi-
 Jsions-of:-the  Bulk  arscnct  enough  and  that
 omove  facilities  should  be  madeaveilable to  _
 the  Leader  of  the:Oppasition  ‘Somewhere,

 one  haste  make  a  beginning?2:As  Psaid
 earlier,  this  was  a  -matter  cfrevolution  of

 “certain  attitudes,  evolution  ficertsin‘cir-
 cumstances  where  certain  facilities  become
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 neces  and  certain  facilitses  sre  used

 the  extastey  A  bepunning tas  to  be  muade ity.  4  to  be  ma
 bait  we  have  tried  to  meke  a

 wg.  By  and  large,  the  Bali  dk  es
 सि fv  ynist  of  the  ctnsiderath  ns  that
 were  urged  by  hon  members  _  I  wuld,
 therefire,  commend  this  Bill  for  the
 agcaptance  of  this  House.

 MR.  DEPUTY-SPEAKER  —  Shri
 Yinavak  Piased  Rac  in  bis  ‘peesh  has
 alteady  seid  that  he  is  withdrawing  his

 dment  His  he  the  Jcave  of  the
 House  to  withdi.w  it?

 HON  MEMBERS:  Yes

 Amendment  No  7  was,  by  leave  withdhaun
 MR.  DEPUTY-SPEAKER  The

 questic  nis
 ‘  "Phat  the  Bill  ro  provide  for  the  salary

 and  elk  wances  «f  Leiders  ¢  f  Oppesiticn
 w  Parliament  be  taken  int)  considerate:  oe

 dhe  motion  nas  adopted
 MR.  DEPUTY-SPEAKER  =  We  shall

 take  up  clause-by-cliuse  ७  nsidcration
 Clause  2—(Defintttn)

 SHRI  A  K.ROY  (Dhanbad)  I  beg
 mc  ve
 Page  I—

 (0)  hne  7,—
 for  “Leader  of  the  Opposition”

 substitute  “‘rcal  Leader  «f  th
 Oppositic  n”

 (00  line  19s
 for  “Leader  of  the  Opposition” substitute  “‘real  Leader  of  the

 Oppositx  n’"(3)
 Page  I5—

 Q)  Hine  cir
 for  “numerical  strength”  subs-
 tstute  “political  strength”

 @)  hne  36,—
 for  “numerical  strength”  subst:-
 tute  “political  strength”  (4)

 SHRI  HARI  VISHNU  KAMATH
 Tbegto  move  ,

 Bull
 Page  ह

 after  line  x3,ansert~
 “Provided  th.  t  the  strength  of  such

 party  in  the  Council of  the  Heuce Shell  be  net  less  than  one-tixth of  the
 eral  seetubershep

 ef  the
 .  =

 cil  r  th  H:  use  respectively.” 1S,

 SHRI  SAMAR  MUKHERJEE  :  I begtomeve  :
 page  In

 for  Clause  2,  substitute
 cry  Teader  of  an  oppositien  party  cr

 group  means  the  leader  of  an  oppo- Siti  nN  party  cr  group  reccgnised as  such  by  the  ccnventien  and
 Practice  <  f  the  Parliament”  (23)

 SHRI  AK  ROY  (Dhonbad)  |  Sir,  I
 wassurprited  when  I  sew  this  Bill  because
 we  have  g  tre  menev  fer  the  werkers  to
 be  given  bers  We  cannt  afferd  to
 return  the  CDS  nyvny  Frervwhere Ww  १7९  fivine  big  kecturesen  utterity  end
 whatn  t  Jucttedev  I  rerdin  the  pepers that  cur  Presidcnt  38  coming  cut  of  the
 Rashtiapeti  Ph  ven  to  leed  9  mere  hum-
 ble  life  In  that  context  we  are  wasting the  tyme  of  the  House  in  deciding  the
 silarv  and  allowances  to  be  pard  to  the
 kadcrs  ¢f  oppsinon  J  consider  this »  an  insult  to  the  whole  opposition Have  we  get  ne  cther  functions  except «xtractine  m  re  facilities  fre  m  this  He  use?
 T  was  Iistening  to  the  speech  of  an
 hen)  member  who  was  dtmanding  more
 facilities  for  ordinery  members  I  am
 cpprsced  te  thitalso  We  ordinary
 members  have  gt  sufficient  privilemes
 c¢mpared  to  the  poor  necple  of  India
 T  want  thet  n>  orivileges  should  be
 extended  ond  cven  come  existing  privileges cf  the  Members  may  also  be  curtailed
 Any  extra  me  ney  to  the  Opposition  lea
 who  henpens  this  tyme  to  be  the  leader
 of  the  Congress  Party  will  be  considered
 in  the  courtrv  at  large  9९  @  bonus  for
 Fmergency  They  br  ueht  Emergency
 put  us  into  torture  end  this  Government
 has  comc  out  with  a  bonus  for  them

 Another  point  which  I  oppose  vehe-
 mently  and  politically  is  the  economic
 aSpectof  the  thing  सेपा  I  have  substitu-
 ted  “duties  and  resnonsibilities  of  the
 Leader  of  the  Opp  sition”  Sir,  we  are
 in  the  transiti.nal  pert  d  The  country AS”  Standinp  At  must  take  a  turn  and  in  that
 p  sition  the  responsibilities  and  duties
 cf  the  Opposition  wil  be  8  very  vital  ond,
 Evcn  our  hon  Minister  has  seid  ब
 mocracy  means  the  rule  of  reason”.  फ्  क I  would  like  to  read  a  few  lined  oe
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 MR.  DEPUTY-SPEAKER  :  I  told
 you  to  take  only  two  minutes.  You  have
 already  taken  five  minutes,

 SHRI  A  K.  ROY  .  Please  give  me  one
 or  two  minutes  I  shall  be  very  brief.
 Harold  Laski  in  his  ‘Democracy  in  crisis’
 writes  e

 ५  The  ruk  of  democracy  was  to  be  the
 rule  of  reason  The  party  which
 best  grasped  the  purpose  of  the
 electorate  would  win  manority  in
 the  Icgislature  and  वा  would  utc
 the  normal,  constituti  nal  forms
 to  give  effect  to  that  purpose  oo

 “The  flaw  in  the  argument  was  an
 obvious  one  It  assumed  =  thc
 absolute  validity  of  the  form  of  the
 political  State  regardless  of  the  eco-
 nomic  character  of  the  s  ciety  वा
 waS  Supp?Sed  tu  represent.  It
 did  not  see  that  such  economic
 regime  gives  birth  to  a  political
 order  which  represents  the  interests
 of  thse  who  9९  minate  the  regimc,
 who  p  >ssess  in  it  the  essential  ins-
 trumcents  of  cc  nomic  powcr  a”

 My  poness  this  Dem  cracy  docs  not
 myan  parhamentary  democracy.
 It  38  not  Synonymous  to  parha-
 mentary  democracy  and  parliamentary
 democracy  7४  nut  synunymous  to  the
 Britich  type  of  parliamentary  democracy.
 YL  wever,  dem  cracy  has  got  its<  wn  his-
 torical  background  tor  evolution  and  in
 India  we  cannot  afford  to  take  any  other
 dem  icracy  frem  outside  and  that  3९  why
 on  both  the  counts  I  opp  se  the  salaries
 and  all»wances  of  Leaders  of  Opp  sition
 I  want  to  substitute  with  ‘  the  duties  and
 resp  »nsibilities  of  the  Leaders  of  the
 Opposition”  so  that  it  can  lead  to  the
 Indian  type  of  democracy

 SHRI  HARI  VISHNU  KAMATH
 Mr.  Deputy  Speaker,  Sir,  clause  2  Seeks ty  define  the  Opp  sition  and  which  party leader  will  be  entitled  to  amenatics,  salaries and  all  these  things,  The  criterion  has
 been  entirely  left  to  the  Speaker  for  this
 Huse  and  ६)  the  Chairman  for  the  other Huse.  But  I  would  hike  that  this  pr viston  be  embodied  in  the  statute  itself
 and  n%t  left  to  the  hon,  Speaker  here  and
 the  Chairman  of  the  other  House.  | think  At  35  devirable  that  this  critersc  n, this  yardstick,  should  find  a  place  m  the
 Statute  itself  I,  theref  re,  seck  to  pres- cribe  the  The  Speaker  then can  certainly  recognise  the  party  which has  the

 bec
 Wnty  numerically,  but  in  my humble  judgment,  the  minimum  should be  one-sixth  Of  the  total  membership  of the  House,  not  one-tenth  Today,  as  tar as  I  am  aware,  the  ruling  of  the  hon,
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 Dadasahch  Mavalanker,  the  Speaker  of the  First  Lok  Sabha,  still  stands,  the
 yardstick  still  stands  and  35  stillin  force— that  for  the  Opp  sition  to  be  recognised 88  a  Party,  the  Oppositicn  Party  should haveatleasta  Strength«f  ro  per  cent  of the  House.

 Numerically,  it  ॥$..  equivalent to  the  quorum  of  the  ~  House.
 Unfortunatcly,  except  in  1969,  there  was never  a  JOY,  strong  Opp:  sition  in  this House  «ince  r952  In  1969,  there  was  an
 Opposition  having  more  than  10% strength  Even  then,  the  then  gcvern- ment  did  9  t  extend  to  them  the  facilities which  we  asc  sceking  to  give  to  the  Oppo- sition  through  this  bill.

 I  would  Ike  that  the  prescribed  mini- mum  strength  shi  uld  be  ince  rporated here  an  the  Statute  itself  The  House  is well  aware  that  in  the  election  law,  the minimum  धक  the  t  tal  votes  pc  Hed  hes been  fixed—-f  rsaving  the  sccurity  depe  sit —as  one-1xth: th  and  not  1/10,  or  4  If  you sct  less  than  16  of  the  total  5  tes  polled, Vou  lose  your  deposit.  Not  that  I  went to  putiton  a  par  withthis  But  I  think there  i5  some  logic  in  it  10%  may  be tro  hittle,  and  25%  too  high  =  There- fore,  16-2/3%  1५  the  golden  mean.  So J  would  very  much  desire  that  this  mini-
 mum.  ol  16  should  be  fixed  in  the  statute itself  “There  fore  I  commend  the  amend- ment  tor  the  wh  le-hearted  acceptance  cf the  House

 MR,  DEPUTY  SPEAKER  I  shall now  put  amendments  Nos  3  and  4  of Mr  A  K  R  ytothe  voteofthe  Houre,

 Amendment,  Nos  3  and  4  were  put  and
 negatrived

 MR  DLPUTY-SPEAKER  I  shill now  put  amendment  No  35  of  Mr Kamath  to  the  vote  of  the  House.
 Amendment  No  35  was  put  and  negatived

 MR  DEPUTY-SPEAKER  I  shal] now  putamendment  No  23  of  Mr.  Semar
 Mukherjee  (१  the  vote  of  the  House.

 the  Ameidment  No  23  was  put  and
 negatived.

 MR.  DEPUIrY-SPEAKER.  The question  35
 “That  clause  2  stand  part  of  the  Bill.”

 I'he  motion  was  adopted
 (  lause  2  was  added  to  the  Rell

 (Se
 Gama

 (Salary  of  leaders  of



 tog  Sal  &  Allows  of  SRAVANA  i,  899  (SAKA)  Leaders  of  Opp  30

 MR  DEPUTY-SPEAKER  Now
 clause  3  On  clause  3,  are  you  pressing your  amendment,  Mr  Roy  ?

 SHRI  A  K  ROY  Yes
 MR  9  PULY-SPEAKER  Mr

 Roop  Nath  Singh  Yadav,  I  think  you  are
 not  moving  it

 SHRI  ROOP  NATH  SINGH
 YADAV  (Pratapgarh)  No

 MR_  IDLLPUTY-SPEAKER  Mr
 age

 te  you  pressing  amendment
 0  76  *

 SHRI  HARI  VISHNU  KAMATH
 Yes  Itisin  list  No  5

 MR  DLPUTY-SPEAKIR  Now
 Mr  A  K  Roy

 SHRI  ५  K  ROY  I  move
 for  “tw  thousand,  two  hundred  and

 fifty  rupecs  per  mensem”
 Substiute—“five  hundred  aad  one

 rupe  ५  per  mensem”  (5)
 We  AM  ombers  of  Parliament  get Rs  £9948  our  salairv  ind  Rs  $00/~ as  th  constitucncyiAllowance  You

 knw  Sr,  that  when  we  make  a
 cut  Motion  we  make  a_  symbolic
 cut  ot  Re  a  towards  disapproval
 ot  th  policy  As  the  Lvadcr  of  the
 Opp  sition  is  supposed  to  disapprove the  nohcv,  naturally  he  can  be
 given  only  Re  r/-  more  for  his
 performance

 SHRI  HARI  VISHNU  KAMATH
 Impve

 for  da  50  3,  substitute—
 43.  Lach  Leader  of  the  Opposition

 shall  be  enutied  to  r  ceive  as  alary
 of  tv>  thousind  two  hundred  and
 fifty  rupecs  per  mensem  oo  (36)

 I  seca,  fi  st  of  all  a  linguistic,  a  stylistic
 change,  and  I  will  explain  the  rationale
 behind  2  ~The  rationale  5  very  sound,
 in  my  humble  judgmcnt,  and  what  Shri
 Samar  Mukherjee  has  said  has  reinforced
 what  I  have  m  view,  when  he  made  his
 observation  on  the  motion  moved  by  the
 nght  hor  gentk  man  from  Ranchi,  that
 in  West  Bengal  the  then  Leader  of  the
 Opposition  refused  to  acccpt  the  salary
 which  was  fixed  in  the  Bill  The  Govern-
 ment  will  find  itself  in  an  awkward
 position  or  a  contretemps,  may  be  hypo-
 thetical,  I  am  not  sure,  if  the  Leader
 of  the  Opposition  refuses  to  receive
 the  salary,  accept  the  salary  That  is  why
 I  sav  “entitled  to  receive”  instead  of
 “paid  t>  ium’.  You  can  take  the  horse
 to  the  water  but  cannot  make  it  drink
 So  also, if  he  declines  to  accept,  it  will

 Bull
 put  the  Government  in  an  awkward  situa-
 tion  Will  they  hand  over  in  a  thath  the
 amount,  or  a  che

 que
 for  Rs  2,250 ?  I

 think  icgally  also  the  construction  of  the
 viause  i8  unfortunate  Because,  if  you
 see  the  next  clauses,  clauses  3,  4  and  $, about  fringe  benefits,  all  ot  th  em  say “entitled  to  receive”  But  here  it  1S  said
 “paid  to  him”.  I  do  not  see  the  rationale
 behind  it

 Coming  to  the  amendment  of  Shn
 A_K_  Roy,  which  suggcsts  that  the
 salary  be  fix.d  at  Rs  §0:,  I  do  not  think
 itis  reaso  ible  Because,  I  think  he  for-
 gets  or  overlooks  the  provision  that  once
 a  person  is  declared  and  recognised  as
 the  Leadcr  of  the  Opposition,  he  will
 not  be  entitled  toth  salary  and  allowance
 of  a  Menker  of  Purkiment  We  get  a
 salary  ot  Rs  ९00  and  an  allowance  of
 Rs  500,  which  3s  tax  free,  and  during a  Session  we  are  paid  about  Rs  1,500
 per  month  by  wx,  of  DA_  There-
 fore,  during  a  session  we  get  Rs  2,500 er  month  So  far  as  the  salary  of

 $  2250  8  concerned  T  do  not  think
 itis  tax  free  I  do  not  know  whether  the
 Minster  wants  to  make  it  ta\-free  So
 far  as  a  Membr  35  concerned  his  daly allowance  and  travcihng  allowance  are
 tar  free  only  Rs  soo  will  be  taxed  As
 wc  have  raise  |  the  ciiling  for  tax  exemp- tion,  that  also  will  be  tan  tree  So,  during
 the  session  a  membcr  8५0  Rs  2,500,
 tax  free  Therctore,  I  do  not  think  this
 figurc  to  Rs  (25250  5  very  Ingh  I  accept the  Bill  in  principle

 MR  DIPUTY-SPFAKIR  I  will
 now  put  amendment  No  $  of  Shri  A.K
 Roy  of  the  vote  of  the  House

 Amendment  No  §  was  put  and  negatived
 SHRI  HARI  VISHNU  KAMATH

 3ir,  before  you  put  my  amendment  to  the
 vote,  let  us  hear  the  Minister

 SHRI  RAVINDRA  VARMA  I
 have  listened  with  great  attention  to
 what  the  mght  hon  gentkman  from
 Hoshangabad  has  to  say  I  do  not  think
 the  clause  as  it  has  bec  drafted

 a
 the

 Bill  needs  to  be  modificd  in  the  fashion
 he  has  suggested  I  am,  thereforc,  sorry
 Tam  notin  a  position  to  accept  his  amend-
 ment

 MR  DEPUTFY-SPEARTR  I  Will
 now  put  amendment  No  76  moved  by
 Shri  Kamath  to  the  vote  of  the  House.

 Amendment  No  76  was  put  and  nega-
 ted

 MR,  DEPUTY-SPEAKER  The  qu-
 estion  38  .
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 {Mr  Deputy  Speaker}
 “That  clause  3  stand  part  of  the  Bill”

 The  motion  was  adopted
 Glause  3  wus  added  to  the  Bill

 Clause  4—(Residence  for  Leaders  of
 oppost  tion)

 SHRIA  K  ROY  _I  beg  to  move
 Page  2s
 for  clause  4,  substitute—
 4  Bach  Leader  of  the  Opposition  shall,

 $9  long  as  he  continucs  as  such
 Leader,  be  duty  bound  to  focus  the
 gnevances  of  the

 (aged
 to  the

 policies  and  action  of t  vernment
 with  a  clear  socio  political  alterna
 tive  to  the  present  system  cau  ing those  grievances  oo  (6)

 SHRI  HARI  VISHNU  KAMATH
 I  beg  to  move

 Page  2,—
 for  lines  4  and  5,  substitute—
 “to  the  proper  miuntene.  of  such

 tesidunc.”  i?
 SHRI  A  K  ROY  My  main  em is  as  this  that  the  Leadcr  of  the

 ecm  would  be  duty  bound  to focus  the  grievances  of  the  people  to  the
 policies  and  action  of  the  Government with  a  clear  socio  political  altcrnative to  the  present  system  causing  thosc  gric vances  That  means  that  the  Leader  of the

 Opposition
 should  be  really  the  Lia- der  of  the  Opposition  and  not  counter

 fest  Leader  of  thx  Opposition  It  AS ‘ood  that  our  Minister  of  Labour  and
 atliamentary  Affairs  does  not  want to  muzzle  the  voice  of  the  opposition unlike  the  previous  Government  But what  he  is  dog  is  more  dangerous He  wauts  to  sweeten  the  voice  of  the

 opposition  We  are  talking  of  ‘parlamen-
 tary  democracy  in  England  But  look at  the  history  There  the  parliamentary democracy  took  more  than  200  years to  take  the  present  shape  Today,  if  we want  to  come  in  the  torefront  in  the soale  of  bourgsois  democracy,  we  have  to
 gallop  and  in  that  galloping  if  we  have adopted  the  present  stage  of  their  demo- cracy,  we  will  be  making  a  mistake You  know  that  in  any  historic  develop- ment,  contradictions  play  a  most  impor- tant  part  Contradictions,  struggic,  bet- ween  the  opposition  and  the  Government are  the  gor

 gs
 force  that  pushes  the  cou- ntry  ahead  any  measure  to  sweeten

 any  measure  to  collude,  any  measure  to have  gn  understanding  so  that  there  35  a
 pinion:  4

 system  having  same  class interest,  having  same  philosophy,  having same  social  and  political  outlook,  must
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 That  is  why  I  bave  sad  in  other

 uses  that  numerical  strength  does not  matter  What  matters  3s  the  polsti¢al
 strength  If  you  wish  the  birds  of  the
 same  fcather  to  flock  together,  it  will
 nat  help  the  country  That  is  why,
 any  attempt  by  the  Govcrnment  to  some~
 how  mancouvre  or  somehow  tame  the
 Opposition,  must  be  opposed  because
 it  3s  the  struggle,  the  confrontation
 between  the  opposition  and  the  Govern-
 ment  that  pushes  us  forward

 SHRI  HARI  VISHNU  KAMATH
 Here  the  clause  sys

 bach  T  cade:  of  the  Opposition  shall, so  long  as  the  continues  as  such
 Teadcr,  and  for  a  period  of  one
 month  immediately  thereafter,  be
 enuthkd  without  payment  of  rent  to the  use  of  a  furnished  residence  and n>  charge  shall  fall  on  the  Leader
 of  the  Opposition  personally  im  respect of  the  maintenance  of  such  residence  ”

 Look  at  the  wastage  of  words  What  a
 plethora  of  words  !  I  did  not  expect  the
 Ministcr  to  fall  a  victim  to  such  plethora of  words  A  poet—I  do  not  know  which
 poet—has  rightly  said  Bravity  is  the
 soul  of  wit”  I  do  not  wish  the  charge to  be  levelled  against  the  Munster, the  Membcr  from  Randhr  that  he  is  dull-
 witted  He  as  not  dull  witted  at  all
 ‘Therefore,  my  amendmcnt  is  very  brief
 I  seck  to  delete  the  last  bit  Please  look
 at  it,  ‘no  charge  shall  fall  on  the  Leader
 of  the  Opposition  personally  m  respect of  the  maintenance  of  such  residence’
 T  seek  to  amcnd  it  like  this

 Each  I  eadcr  of  the  Opposition  shall, so  Jong  as  he  continues  as  such  Leade:,
 and  for  a  period  of  one  month  im-
 mediately  thereutter,  be  entitled  with-
 out  payment  of  rent  to  the  use  of  a
 furnished  residence  and  to  the  proper
 maintenance  of  such  residence  ?

 How  briefly  at  looks  !  How  convincing  !
 So,  the  Minister,  as  a  lover  of  language and  style,  should  accept  this

 SHRI  RAVINDRA  VARMA  I  do
 not  think  that  I  am  m  a@  position  to
 accept  my  hon  frend,  Mr  Kamath's
 amcndmcnt  As  far  hus  allegatton  that
 there  is  a  plethora  of  words  in  the  clause, do  not  know  who  should  complain about  the  plethora  of  words

 MR  DEPUTY  SPEAKER  _  I  first
 put  the  amendment  moved  by  Shn  A  K
 Roy  to  the  vote  of  the  House

 Amendment  No  6  was  put  and  negatived
 MR  DEFPUTY-SPEAKER  Now,  I

 put  Mr  Kamath’s  amendment  to  the
 vote  of  the  House


